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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 1st April, 2009

G.8.R. 229(E).- In exercise of the powers conferred by sub-sections (1) and (2) of Section 79
of the Limited Liability Partnership Act, 2008 (6 of 2009), the Central Goverfugwnt }Eel?eby makeo: the
following rules, namely :— .

CHAPTER 1
PRELIMINARY

L. Short title and commencement.

(1) These rules may be called the Limited Liability Partnership
Rules, 2009. o

- (2)(a) Rules 1 to 31, rules 34 to 37 and rule 41 of these rules shall
come into force on the 1% day of April, 2009;

(b) rules 32 and 33, and rules 38 to 40 of these rules shall come
into force on such date as the Central Government may, by
notification in the Official Gazette, appoint.

2. Definitions.
(1) In these rules, uniess the context otherwise requires,-

(i) “Act” means the Limited Liability Partnership Act,
2008 (6 of 2009); |

(ii) “Annexure” means_Annqxure to these rules;

(iii) “Certifying Authority” means a person who has
been granted a license to issue a Digital Signature
Certificate under section 24 of the Information
Technology Act, 2000 (21 of 2000);

(iv) "Designated Partner Identification Number"
(DPIN) means an identification number which the
Central Government may allot to any individual or
nominee of a body corporate, intending to be
appointed as designated partner of a limited
liability partnership (LLP), for the purpose of his
identification as such. _ '

1285G100—14
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(v}  “digital signature” means authentication of any
electronic record by a subscriber by means of an
eiectronic method or procedure in accordance with
the provisions of section 3 of the Information
Technology Act, 2000;

(vi)  “Digital Signature Certificate” means a Digital
Signature Certificate issued under sub-section (4) of
section 35 of the Information Technology Act, 2000;

(vii) “electronic record” means electronic record - as
detined under clause (t) of section 2 of the
information Technology Act, 2000;

(viii) “electronic registry” means an electronic repository
or storage system in which the information or
documents are received, stored, protected and
preserved in electronic form;

(ix} “Electronic mail (E-mail)” means message sent,
received or forwarded in digital form via a computer-
based communication mechanjsm,

(x)  ‘Officer’ includes any partner, designated partner,
empicyee of the LLP, any person in accordance with
whose directions or instructions the partners of the
LLP have been accustomed to act apd any person
authorized to accept any service on behalf of a
‘orcign Limited Liability Partnership and partners of
sich foreign Limited Liability Partnership;

(xi)  "Pre-fill" means the automated process of deaia input
by the computer system from the database maintained
in slectronic registry;

(xii) "Provisiona) Designated Partner Identification
Number” refers to the provisional identification
number gencrated by the clectronic system setup by
the Ministry of Corporate Aftairs:

(xili} “Registrar” means a Registrar as defined under clause

{s) of sub-section (1) of section 2 of the Act;

{xiv} “Registrar’s Front Office” means an office
maintained by the Central Government or an agency
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authorized by it to facilitate e-filing of documents
into the electronic regnstry and their inspection and
viewing;

{xv) ‘section’ means section of the Act;

(xvi) ‘“website” means a location connected to the internet
that maintains one or more web pages;

(2)  Words and expressions used in these rules and not defined shall have
the meaning respectively assigned to them in the Limited Liability
Partnership Act, 2008 (6 of 2009) and the Information Technology Act,
2000 (21 of 2000),

3.  Forms,

(1) Every LLP shall use the forms annexed to these rules for the

purposes of the Act.

. (2) Every LLP shall specify therein its limited liability partnership
identification number (LLPIN},” -

4. Authentication of electronic forms.

The " electronic form shall be authenticated by authorized

signatories using -digital signatures, as ~defined under the
Information Technology Act, 2000 (21 of 2000).

5. Fees.

(1) The fees payable in pursuance of the various provisions of the
Act and these rules shall be as mentioned in Annexure ‘A’.

2) The fees payable in pursuance of the Act or any rule made or
notification issued thereunder shall be paid into the Public Account of
India: :
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Provided that the fees payable to the Registrar may be paid also
through postal orders (where the amount involved does not
exceed fifty rupecs) or through bank drafts payable at and/or
drawn on post offices or banks, as the case may be, located at the
same city or town where the office of the Registrar is situated:

Provided finther that. where a fee payable to the Registrar is paid
through postal orders or bank drafts as aforesaid, it shall not be
deemed to have been paid unless and until the relevant postal
orders or dratts are cashed and the amount credited: '

Provided also that. where application is filed through electronic
media or through any other computer readable media, the user
may choose any one of the following payment options namely, (i)
Credit Card: or (i) Internet Banking; or (iii) Remittance at the
Bank Counter: or (iv) any other mode as approved by the Central
Governnient.

6. The manner and conditions of filing, recording or registering of
documents, forms, nctices, statements, returns etc., shall be as
laid down in Chapter XTI of these rules.

CHAPTER (1
NATURE OF LIMITED LIABILITY PARTNERSHIP

7. For the purposes of sub-section (3) of section 7, an individual
shall give his prior consent to act as a designated partner to the
limited liability partnership in Form 9,

R. For the purposes of sub-section {4) of section 7, the particulars
of an individual who has given his consent to act as designated
partner shall be filed in Form 4 along with fee as mentioned in
Annexure ‘A’

9.(1) A person shall not be capable of being appointed as a
designated partner of a limited liability partnership, if he —

(@ has at any time within the preceding five years been
adjudged insolvent; or
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(b)  suspends, or has at any time within the preceding five
years suspended payment to his creditors and has not at any time
within the preceding five years made, a composition with them;
or R '

(c)  has been convicted by a Court for any offence iﬁvolving "

moral turpitude and sentenccd in respect thereof to imprisonment
for not less than six months or-

(d) has been convicted by a Court for an offence involving
section 30 of the Act.

(2) The Central Governmant may, by notification in the Official

Gazette, remove the disqualitication incurred by any person by
virtue of clauses (a) or (b) of sub-rule (1), either generally or in
relation to any limited liability partnership or limited liability
partnerships specified in the notification.

CHAPTER 111 :
DESIGNATED PARTNER'S IDENTIFICATION NUMBER

10(1) Every individual or nominee of a body corporate, who is

2)

(3)

@

intending to be appointed as designated partner of a limited
liability partnership shall make an application electronically in
Form 7 to the Central Government for obtaining Designated
Partner Identification Number (DPIN).

The Central Government shall provide an electronic system to
facilitate submission of application for the allotment of DPIN
through a portal on the website of the Ministry of Corporate
Affairs.

The applicant shall access the Fnrm 7 from the portal, fill-in the
required particulars sought theréin and use ‘submit’ function
provided therein upon which the system will electronically
generate and indicate in the space provided a Provisional DPIN.

A provisional DPIN generated online under sub-rule (3) by the
_applicant will remain valid for a period of sixty days from the
date on which it was generated.
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(5) (i) The applicant shall, after the allotment of provisional DPIN,
submit an application to the Central Government along with the
fee as mentioned in Annexure ‘A’ for the allotment of regular
DPIN within sixty days from the date on which provisional DPIN
was generated on-line, failing which the provisional DPIN will
lapse.

(i) For making an application under sub-rule (i), the -applicant
shall take a print out of Form 7, affix his photograph in the space
provided in that Form, enclose true copies of the proof of identity
and proof of residence and physically sign the form at the place
specified therein. The photograph and the proot of identity and
residence shall be certified by any one of the following
authorities:- ‘

(a) Gazetted Officer of the Central or State Government,
(b) Notary Public,

(¢) Chartered Accountant, Cost Accountant or Company -
Secretary holding a certificate of practice under the Chartered
Accountants Act, 1949, the Cost and Works Accountants Act,
1959 and the Company Secretaries Act, 1980 respectively.

(6)  The Central Government shall process the applications received
for allotment of DPIN under sub-rule (5), decide on such
application and communicate approval along with the DPIN
allotted or rejection thereof to the applicant by way of a letter by
post or electronically or in any other mode, Wwithin a period of one
month from the receipt of such application:

(7)  The DPIN so allotted is valid for the life time of such applicant
and shall not be allotted to any other person in any case.

(8) Every designated partner shall intimate his consent to become a
designated partner to the limited liability partnership and DPIN in
Form 9 and the LLP shall intimate such DPIN to Registrar in
Form 4.

(9) (a) (i) Every designated partner, who has been alloited a DPIN under
these rules shall, in the event of any change in his particulars as
stated in Form 7 under sub-rule (5), intimate such change(s) to
the Central Government within a period of 30 days of such
change(s) in Form 10:
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(ii) The concerned designated partner shall also intimate such
changes to the limited liability partnership or limited liability
partnership(s) on which he is a designated partner within 30 days
of such changes. o '

(b) The ‘designated partners shall fill-in the relevant change(s) in

(10)

Corporate Affairs,

. prescribed Form 10, enclose a copy of the proof of the changed
- particulars duly certified in the manner specified in clause (ii) of

sub-rule (5), affix signature at the place specified, and file the
same to the Central Government. There shail be no fee for
intimating the changes in particulars in Form 10.

The Central Government, after being satisfied, through
verification of such changed particulars from the enclosed copy
of proof, shall incorporate the said change and inform the
designated partner by way of a letter issued by post or
electronically or in any other mode confirming the effect of such
change in the electronic database maintained by the Ministry of

»

CHAPTER IV

12.

13.

For the purposes of section 11, the incorporation document shall
be filed in Form 2 with the Registrar having jurisdiction over the
State in which the registered office of the limited liability
partnership is to be situated alongwith the fee as provided in
Annexure ‘A°’.

In case of foreign nationals residing outside India in countries
signatory to the Hague Apostile Convention, 1961 and seeking to
register a LLP in India, their signatures and address on the
incorporation documents and proof of identity, where required,
shall be notarized before the notary of the country of their origin
and be duly apostillised in accordance with the said Hague
Convention.

The statement to be filed along with the incorporstion document
under clause (c) of sub-section (1) of section 11 shall be in the
format provided in Part B of Form 2.



112 THE GAZETTE OF INDIA : EXTRAORDINARY [Parr I—S&c. 3(i}]
..

14. (1) In the office of Registrar there shall be maintained a Register
of LLPs in which the names of LLPs shail be entered in the order
in which they are registered.

(2) Every LLP so registered shall be assigned a LLP identification
number (LLPIN} in one consecutive series.

15(1) A document can be served on a limited liability partnership or a
partner or designated partner thereof through the following other
modes-

(i) electronic transmission;

(i)  courier

(2} For the purposes of this rule,
{i) “slectronic transmission” means a communication

{a)} delivered by -

(A) facsimile telecommunication or electronic mail
when directed to the facsimile number of electronic
mail address, respectively, which the partnership or
the pariner or the designated partner has provided
from time to time for sending communications to
the partnership or the partner or the designated
partner respectively; -

(B)  posting on an electronic message board or network
that the partnership or the partner or the designated
parmer has designated for those communications,
and which transmission shatl be validly delivered
upon the posting, or

(C)  other means of ¢lectronic communication

as to which the LLP or the partner or the designated partner has
placed in effect reasonable measures to verify that the sender is
the person purporting to send the fransmission, and

() that creates a record that is capable of retention, retrieval
and review, and that may thereafier be rendered into
clearly iegible tangible form,
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(ii)

16. (1)

2)

(3)

@

(1)

(2)

Courier means a document sent through a courier which
provides the proof of delivery.

A limited liability partnership shall give an address for
service of documents within the jurisdiction of the
Registrar where its registered office is situate. Such
address shall include the postal code and e-mail address.

The limited liability partnership, may, .in addition to the
registered office address, declare any other address as its
address for service of documents, under sub-section (2) of
section 13, in the manner as laid down in the limited
liability partnership agreement. Where the limited liability
partnership agreement does not provide for such manner,
consent of all partners shall be required for declaring any
other address as the address for service of documents.

The intimation of other address for service of documents-

to LLP shall be given to the Registrar in Form 12, within
thirty days of complying with the requirements of sub-rule
(2) above along with the fee as mentioned in Annexure
‘A,

The effective date for the service of documents to LLP at
the other address declared by the LLP cannot be prior to
the date of filing of document under sub rule (3).

The limited liability partnership may change its registered
office from one place to another by following the
procedure as laid down in the limited liability partnership
agreement.  Where the limited lability partnership
agreement does not provide for such procedure, consent of
all partners shal! be required for changing the place of
registered office of limited liability partnership to another
place: :

Provided that where the change in place of registered
office is from one State to another State, the limited
liability partnership having secured creditors shall also
obtain consent of such secured creditors.

For the purposes of sub-section (3) of section 13, notice of
change of place of registered office shall be given to
Registrar in Form 15, within 30 days of complying with

the requirements of sub-rule (1), in case of change of
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registered oftice within the same state, and within 30 days
of complying with sub-rule (4) in case of change of
registered office from ong stale 1o another state, along with
fce mentioned in Annexure "A”,

(3)  Where there is any conviction. ruling, order or judgment of
any Court, tribunal or other authority against the limited
linbility partnership, the particulars of such prosecutions
initiated against or show cause notices received by the
limited liability partnership for the alleged offences under
the LLI" Act shall be stated in the notice of change of
place of registered office to be filed with the Registrar.

{4} Where the change in place of registered office is from one
state to another state, the limited liability partnership shall
publish a general notice, not tess than 21 days before filing
any ootice with Registrar, in a daily newspaper published
in English and in the principal language of the district in
which (he registered office of the limited liability
partnership s situated and circulating in that district gwmg
notice ¢f change of registered office.

(3)  Where the change in place of registered office is from one
place 1o another place within the state from the jurisdiction
of ene Registrar to the jurisdiction of another Registrar or
[rom one state to another state, the limited liability
partnership shall file the notice in Form 15 with the
Registrar from where the limited liability partnership
proposes to shift its registered office with a copy thereof
for the information to the Registrar under whose
Jjurisdiction the registered office is proposed to be shifted.

18 (1) The name of the limited liability partnership shall not be one
prohibited under the Emblems and Names (Prevention of Improper Use)
Act, 1950,

(2) A name shall not generally be reserved, if -

{1) it includes any word or words which are offensive
to any section of the people;

(iiy  the proposed name is the exact Hindi or English
translation of the name of an existing limited
lability partnership in English or Hindji, as the case
may be;
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(i)

(iv)

(vi)

(vii)

"(viii)

(ix)

(x)

(xi)

(xi1)

the proposed name has a close phonetic
resemblance to the name of a LLP in existence, for
exampte, J.K. LLP., Jay Kay LLP;

it includes the word Co-operative, Sahakari or the
equivalent of word 'co-operative’ in the regional

" languages of the country;

it connotes the participation or'.patronage of the
Central or State Government, unless circumstances
justify to, e.g., a name may be deemed undesirable
in certain context if it includes any of the words
such as National, Unton, Central, Federal,
Republic, President, Rashtrapati, etc;

‘the proposed name contains the words 'British

India’;

the proposed name implies association or
connection with any Embassy or Consulate or of a
foreign government which suggests connection
with local authorities  such as Municipal,

Panchayat, Zila Parishad or any other body -

connected with the Union or State Government;

the proposed name is vague like D.I.M.O. Limited
liability partnership or I.V.N.R. Limited liability
partnership or S.5.R.P Limited liability partnership;

it is different from the name or names of the
existing limited liability partnership only to the
extent of having the name of a place within
brackets before the word ‘limited liability
partnership’, for example, Indian Press (Delhi) LLP
should not be allowed in view of the existence of
the LLP named Indian Press LLP;

it includes name of registered Trade mark, unless
the consent of the owner of the trade mark has been
produced;

the proposed name is identical with or too nearly
resembles the name of a firm or LLP or company

.incorporated outside India and reserved by such

firm, LLP or company with the registrar in
accordance with these rules;

it is identical with or too nearly resembles the name
of the limited liability partnership or a company in
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(3)

4)

llquidation or it is identical with or too nearly
resembles names of the LLP or a company which
is struck off, up to the period of § years;

(xiii} it includes words like 'Bank’. ’'Insurance’ and
'Banking', *Venture capital’ or ‘mutual fund’ or
such similar names without the approval of the
regulatory authority;

(xiv) it is intended or likely to produce a misleading
impression regarding the scope or scale of its
activities which would be beyond the resources at
its disposal:

(xv) the proposed name includes words like French,
British, German etc., unless the partners satisfy that
there is some form of collaboration and connection
with the foreigners of that particular country or
place, the name of which is incorporated in the
name;

{(xv1) the proposed name of iimited liability partnership
meludes the words company secretary, chartered
accountant, advocates or such similar words as
indicative of a profession, as part of the proposed
name, the same shall be allowed only after obtaining
approval from the Council governing such profession
or such authority as may be nominated by the Central
Government, in this behalf.

A foreign LLP or a foreign company may on payment of fee
as mentioned in Annexure ‘A’, apply in Form 25 to the
Registrar for reserving its existing name by which it is
registerced in the country of its regulation or incorporation:

Provided that such reservation shall be valid for three years
but may be renewed on a fresh application along with
payment ol fee as provided in Annexure *A’..

An application for reservation of name with which the
proposcd fimited liability partnership is to be registered or
for change of name, as the case may be, shall be made to the
Registrar having jurisdiction where the registered office of
the limited liability partnership is to be situate.
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(6)

19 (1)

2

Every such application shall be in Form 1 and be
accompanied by fee as mentioned in Annexure ‘A’ and the
Registrar shall inform to the applicant for reservation or non
‘reservation of the changed name or the name with which the
proposed LLP is to be registered ordinarily within seven
-days of the receipt of application. '

Where the Registrar informs applicant about reservation of
name with which the LLP is to be registered or changed
name, as the case may be, such name shall be available for
reservation for a period of three months from the date of
intimation by the Registrar.

A limited liability partnership or a body corporate or any
other entity which already has a name which is similar to or

- which too nearly resembles the name of a limited liability

partnership incorporated subsequently, may apply to the
Registrar in Form 23 to give a direction to that limited
liability partnership incorporated subsequently to change its
name.

The application under sub-rule (1) shall state -

(i} the LLPIN of limited liability partnership, or the
CIN of the company or the registration number of the
other ertity as the case may be; '

(ii  the name with which the limited liability partnership
or the company or any other entity was incorporated
or registered;

(iii) the grounds of objection to the name of the limited
liability partnership incorporated subsequently.

(3) The application shall be verified by the person making it.

(4) The person making the application shall attach -

(a) the authority under which he is making such an
application;
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21 (1)

(b) a copy of the incorporation certificate of the limited
liability partnership or the company or the registration
certificate of the entity, as the case may be,

{5} The application shall be accompanied by a fee as mentioned in
Annexure ‘A,

The limited %ability partnership may change its name by
following the procedure as laid down in the limited liability
partnership agreement. Where the limited lability partnership
agreement does noi provide such procedure, consent of all
partners shall be required for changing the name of the limited
liability partnership.

Notice of change of name shall be given 1o the Registrar in Form
5, within 30 days of complying with requirement of sub-rule (1),
along with a fce as mentioned in Annexure “A’.

The Registrar on being satistied that the changed name is the one
as reserved by him shall issue a fresh certificate of incorporation
in the new name and the changed name shall be effective from the
date of such certificate.

CHAPTER V

Partners and their relations

For the purposes of sub-section (2) of section 23. every limited
liability partnership shall file information with regard to the
limited liability partnership agreement in Form 3 with the
Registrar within thirty days of the date of incorporation alongwith
the {ee as provided in Annexure *A’:

Provided that any change made in the limited liability
partnership agreement shall be filed in Form 3 within thirty days
of such change alongwith the fee as provided in Annexure ‘A’.

For the purposes of sub-section (3) of section 23, every limited
liability partnership shall file information with regard to the
limited liability partnership agreement referred 10 in such sub-
section, in Form 3 with the Registrar within thirty days of the
ratification by all the partners alongwith the fee as provided in
Annexure ‘A"

For the purposes of sub-section (1) of section 25, cvery partner
shall intimate change in his name or address to the limited
Hability partnership in Form 6.
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G)

4)

For the purposes of sub-section (2) of section 25, where a person
becomes or ceases to be a partner or where there is any change in
the name or address of a partner, the limited liability partnership
shall file with the Registrar, a notice in Form 4.

For the purposes of sub-section (3) of section 25, in respect of
notice of a person becommg a partner, the Form 4 shall include a
statement signed by the incoming partner that he consents to
become a partner.

The form shall be accompanied by a certificate from a Chartered
Accountant in practice or Cost Accountant in practice or a
Company Secretary in practice that he has verified the particulars
from the books.and records. of the limited liability partnership and

" found them to be true and correct.

&)

23(1)

@

The fees to be paid to the registrar in pursuancc of sub-section (3)
of section 25 shall be as mentioned in Annexure ‘A’.

CHAPTER VI

" Form of Contribution

The contribution of -each partner shall. be accounted for and
disclosed in the Accounts of the LLP along with nature of
contribution and amount.

The contribution of a partner consisting of tangible, movable or
immovable or intangible property or other benefits brought or
contribution by way of an agreement or contract for services shall
be valued by a practicing Chartered Accountant or by a practicing
Cost Accountant or by approved valuer from the panel
maintained by the Central Government.

CHAPTER VII

Financial Disclosures

24 (1) Every limited liability partnership shall keep books of accounts
which are sufficient to show and explain the limited liability
partnership’s transactions and are such as to—

(a)  disclose with reasonable accuracy, at any time, the

financial position of the limited liability partnership at
that time; and
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(b) -enable the designated partners to ensure that any
~ Statement of Account and Solvency prepared under this
rule complies with the requirements of the Act.

(2) The books of account shall contain—

(a)  particulars of all sums of money received and expended by
the limited liability partnership and the matters in respect
of which the receipt and expenditure takes place;

(b)  arecord of the assets and liabilities of the limited liability
partnership;

(c)  statements of cost of goods purchased, inventories, work-
in- progress, finished goods and cost of goods sold; and

(d)  any other particulars which the partners may decide,

(3}  The books of account which a limited liability partnership is required
to keep shall be preserved for eight years from the date on which they
are made.

(4%  For the purposes of sub-section (3) of section 34, every limited liability
partnership shall file the Statement of Account and Solvency in Form
8 with the Registrar, within a period of thirty days from the end of six
months of the financial year to which the Statement of Account and
Solvency relates.

(5}  The fees to be paid to the Registrar in pursuance of sub-section (3) of
section 34 for filing the Statement of Account and Solvency shall be as
meniioned in Annexure A’

(6) A limited liability partnership’s Statement of Account and Solvency
shall be signed on behalf of the limited liability partnership by its
designated partners.

(7} The Statement of Account and Solvency of a limited liability
partnership shall be signed by the designated partners of the LLP and
each designated partner shall be taken to be a party to its approval
unless he shows that he tock all reasonable steps to prevent their being
approved and signed.

(8)  The accounts of every limited liability partnership shall be audited in’
~ accordance with these rules:

Provided that a limited liability partnership whose turnover does not
exceed, in any financial year, forty lakh rupees, or whose contribution
does not exceed twenty-five lakh rupees shall not be required to get its
accounts audited:

Provided further that if partners of such limited liability partnership
decide to get the accounts of such LLP audited, the accounts shall be
audited in accordance with these rules:
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Provided also that where the partners of such LLP do not decide for
audit of the accounts of the LLP, such LLP shall include in the
Statement of Account and Solvency a statement by the partners to the
effect that the partners acknowledge their responsibilities for
complying with the requirements of the Act and the Rules with respect
to preparation- of books of account and a certificate in the form
specified in Form 8.

(9) A person shall not be qualified for appointment as an auditor of a
limited liability partnership unless he is a Chartered Accountant in

~ practice.

‘ (10) An auditor or auditors of a limited liability partnership shall be
appointed for each financial year of the LLP for auditing its accounts.

(11)  The designated partners may appoint an auditor or auditors—
(a) at any time for the first financial year but before the end of the

first financial year,

(b) at least 30 days prior to the end of the each financial year (other
than the first financial year),

(c) to fill a casual vacancy in the office of auditor, including in the
case when the turnover or contribution of a fimited liability
partnership exceeds the limits specified under sub-rule (8), or

(d) to fill up the vacancy caused by removal of an auditor.

(12) The partners may appoint an auditor or auditors where the designated
partners have power to appoint under sub-rule {(11) and have failed to
appoint.

(13) An auditor or auditors of an LLP shall hold office in accordance with
the terms of his or their appointment and sha.ll continue to bold such
ofﬁce till the period —

(a)  the new auditors are appointed, or

(b) they are re-appointed.

(14) Where no auditor has been appointed under sub-rule (11), any
auditor in office shall be deemed to be re-appointed, unless —

(a) - the limited liability partnership agreement rcquireé actual re-
appointment, or

(b) the majority of partners have determined that he should not be
re-appointed and have given a notice to this effect to the LLP.

1285GI1/108—16
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{15} Provisions of sub-rule {14) shall be applicable without prejudice to the
provisions of the rules relating to removal and resignation of auditors
under this chapter.

ity A notice specitied under clause (b) of sub-rule 14 -
{a) may be in hard copy or electronic form, and .

(b)  must be authenticated by the person or persons giving it.

P Tue remuneration of an auditor appointed by the limited liability
partnership may be fixed by the designated partners or by following the
rrocedure as tatd down In the Hmited habitity partnership agreement.

{i8; ta} The partners ol a linted liability partnership may remove an auditor
irom office at uny time by following the procedure as laid down in the
imited Jtability parinership agreement,

in) Where the hied hiabndye partnership agreement does not provide for
remaoval of an ruditor, consent of all the partners shall be required for
removil of the audsior from his office.

{4 ta) An audior of an 1.1F may resign his oflice by depositing a notice in
winting 1o that efiect at the L1LP s registered office.

b) Where an auditor is unwilling to be re-appointed. he shall give a notice in
writing to that effect at the LLPs registered oftice, not less than 14 days
beiore the end of tw time allowed for appoiniing the new auditor.

The notice wider vlause {2) or (b} is noteffective unless it is accompanied
by the statement of the circumstances connected with his ceasing to hold
otfice.

The auditor’s teem comes to an end as on the date on which the notice is
Juposited ar on such later date as may be specilied in the notice.

25 (b For the purpases of sub section (1) of section 35, every limited liability
partnership shall file an annual return with the Registrar in Form 11.

(2} The annual return of an LLP having turnover upto five crore rupees
during the corresponding financial year or contribution upto fifty lakh
rupees shall be accompanied with a certiticate from a designated partner.
other than the signatory to the annual return, to the effect that annual
return contains true and correct information. In all other cases, the annual
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26.

27(1)

(2)

return shall be accompanied with a certificate from a Company Secretary
in practice to the effect that he has verified the particulars from the books
and records of the limited liability partnership and found them to be true
and correct,

The fees to be paid to the Registrar in pursuance of sub-section (1} of

section 35 for filing the annual return shall be as mentioned in Annexure
‘A,

The documents to be képt by the Régistrar under section 36 shall be
available in the registry on payment of fee as mentioned in Annexure ‘A’
for inspection by any person and for obtaining any certified copy thereof.

CHAPTER VIII

DESTRUCTION OF OLD RECORDS

The Registrar shail preserife the documents permanently as specified in
Annexure ‘B’ to these rules.

Subject to previous order of the Registrar, the records in the office of
Registrar may be destroyed after the expiry of the period of their
preservation as specified below:-

(a) Records to be preserved for 21 years: '

All papers, registers, refund orders and correspondence relating to
the limited liability partnership liquidation accounts.

{b) Records to be preserved for 5 years:

(i)  copies of Government orders relating to limited liability
partnership; -

(ii)  registered documents of limited liability partnership which

_ have been fully wound up and finally dissolved together
with correspondence relating to such limited liability
partnership; = -

(ii1) papers relating to legal proceedings from the date of
disposal of the case and appeal, if any;

(iv)  copies of statistical returns furnished to Government;

(v)  all correspondences including correspondences relating to
scrutiny of accounts, annual returns, prosecutions, reports
to the Central Government and the Tribunal and the
correspondences relating to complaints:

Provided that in case of prosecution matter, the date is to
be recorded from the date of disposal of the case and
appeal, if any.

{c} Records io be preserved for three years-
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() Al] books, records and papers, other than those specified
in sub-rule (1), clauses (a) and (b) of sub-rule (2), sub-rule
{3) and sub-rule (4).

(ity  Routine correspondence regarding payment of fees,
additional filing fees and correspondence about the return
of documents.

(3)  The registered documents specified in Annexure ‘C’ to these rules
relating to any limited liability partnership in operation shall be
preserved for the period indicated against them in the said Annexure.

(4)  Registered documents of foreign limited liability partnerships which
cease to have any place of business in India shall be destroyed after
expiry of three years from the date such limited liability partnerships
ceasce (o have any place of business in India.

(%) The Registrar shall maintain a Register of destroyed documents in two
parts. in the form set out in the Annexure *D” to these rules, whetein he
shall enter brief particulars of the records destroyed and shall certify
therein the date and mode of destruction.

(6)  The provisions of these rules shall be in addition to and not in
derogation of the rules for the destruction of office records connected
with accounts (containing in Appendix 13 to the Compilation of the
General Financial Rules) and the period prescribed under Record
Retention Schedule for Records common 1o all departments and such
other rules.

CHAPTER IX
INVESTIGATIONS

28. For the purposes of clause (a) of sub-section (3} of section 43, an
application by the partners to investigate into the affairs of the limited
liability parinership. shall be made, along with such security, for an
amount calculated on the following scale but not exceeding twenty five
jakh rupees. for payment of costs of the investigation:

Turnover (Rs.} Amount of Security

[as stated in the Staterment of Account
of Solvency fur the immediaiely
preceding financial yeur]

(1. Upto 1 Crore 2 Lakh

(i1} } Crore or more but less than 5 5 Lakh
crore

(iii} 5 Crore or more but less than 10 10 Lakh
crore

(iv) 10 Crore or more ' -7 25 Lakh
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Exp'lanation.- In the absence of Statement of Account and Solvency for
the preceding financial year, such amount of security as may be fixed
by the Central Government.

29. For the purposes of section 44, an application by the partners under
clause (a) of sub section (1) of section 43 to investigate the affairs of
the limited liability partnership. shall be made alongwith the deposit of
such security as calculated in the manner specified in rule 28,

30. The fee payable for furnishing a copy of the Inspector’s report in
pursuance of clause (b), sub section (2), section 49 shall be five rupees
per page or fractional part thereof.

31. For the purposes of section 54, a cdpy of the report of any inspector or
inspectors, shall be authenticated either -

(a) by the common seal, if any, of the limited liability
partnership whose affairs have been investigated into; or

(b) by a certificate of a public officer having the custody of the
report, under and in accordance with the provisions of
section 76 of the Indian Evidence Act, 1872 (1 of 1872).

CHAPTER X
CONVERSION TO LIMITED LIABILITY PARTNERSHIP

32 (1) The Registrar shall, on conversion of a firm, private company or an
unlisted public company into limited liability partnership, issue a
Certificate of Registration under his seal in Form 19.

(2) In the event, Registrar has refused the registration, the applicant firm
or private company or unlisted public company, as the case may be, may
apply to the Tribunal within sixty days from the date of receipt of such
intimation of refusal.

33. For the purposes of the proviso to sub-section (1) of section 58, where
the firm, private company or unlisted public company has been
converted into limited liability partnership, an intimation of such
conversion to the concermned Registrar of firms or Registrar of
Companies, as the case may be, shall be given in Form 14 within
fifteen days of the date of registration of the LLP.

CHAPTER X1

FOREIGN LIMITED LIABILITY PARTNERSHIP
34(1) A foreign limited liability partnership shall, within thirty days of
establishing a place of business in India, file with the Registrar in Form
27 _ _ ;
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{a)  a copy of the certificate of incorporation or registration
and  wiirer instrument(s) constituting or defining the
constitiiien of the limited liabikity partnership;

iby  the full address of the registered or principal office of the
limited  hability partnership in the country of its
incorpos ation: '

(¢} the full address of the office of the limited hability
partnersiin in India which is to be deemed as its principal

piace ¢! business in India: and

(d)  list of partners and designated partners. if any, and the
rames aid addresses of two or more persons resident in
India, authorized to accept on behalf of the limited liability
partnership. service of process and any notices or other
documents required to be served on the limited liability
parntiership.
11 (1 I the limined liability partnership is incorporated in any
soniey which tsoa vart of the Commonwealth, the copies of the
decuments referved to o sub-rule (1) shall be certified as true copies -

{0} by an vireial of the Government to whose custody the
originsl w coinmitted sor
{b} by a Nuouzy {Public) in that Part of the Commonwealth; or
() by an otfwer of the limited liability portnership, on oath
before ¢ person having authority to administer an oath in
that part of the Commonwealth.
{iiy If the Limited Liability Partnership is incorporated in a country
that falls outside the Commonwealth but is a party to the Hague
Apostile Convention, 1961 -

(a) the copies of the documents referred to in sub-rule (1)
shall be certified by an official of the Government to
whose custody the original is committed and be duly
apostilitsed in accordance with Hague Convention;

(b) alist of the partners and designated partners of the LLP,
if any, the name and address of persons resident in India,
authorizzd o oceept notice on behall of the Limited
Lianilits Parinership shall be duly notarized and be
apostiliied in the country of their origin in accordance
with Hague Convention.



[ml{—-m‘ﬂ(i}) MR <R UST9S ¢ STHTHRT 127

(iii) If the limited liability partnership is incorporated in a country
outside the Commonwealth and is not a party to the Hague Convention,
the copy of the incorporation documents referred in sub-rule (1) shall be
certified -

(a) by an official of the Government to whose custody
the original is committed ; or

(b)  aNotary (Public) of such country ; or

(¢) by an officer of the limited liability partnership.

(iv) The signature or seal of the official referred to in sub-clause (a) of °
clause (iii) or the certificate of the Notary (Public) referred to in sub-
clause (b) of that clause shall be authenticated by a Diplomatic or
Consular Officer empowered in this behalf under section 3 of the
Diplomatic and Consular Officers (Oaths and Fees) Act, 1948 (XL of
1948), or where there is no such officer, by any of the officials
mentioned in section 6 of the Commissioners of Oaths Act, 1889 (52 and
53 Vic. C. 1), or in any Act amending the same.

(v) The certificate of the officer of the limited liability partnership
referred to in sub-clause (c) of clause (iii) shall be signed before a person
having authority to administer an oath as provided under section 3 of the
Diplomatic and Consular Officers (Oaths and Fees) Act, 1948 (XL of
1948), or as the case may be, by section 3 of the Commissioners of
Oaths Act, 1889 (52 and 53 Vic, C. 10) the status of the person
administering the oath in the latter case being authenticated by any
official specified in section 6 of the Commissioners of Oaths Act, 1889
(52 and 53 Vic. C. 10) or in any Act amending the same.

(3) (i) If any alteration is made or occurs in—

(a) the instrument constituting or defining the constitution of a
limited liability partnership incorporated or registered outside
India; :

(b) the registered or principal office of a limited liability
partnership incorporated or registered outside India; or

(¢} the partner or designated partner, if any, of a limited
liability partnership incorporated or registered outside India,



128 THE GAZETTE OF INDIA : EXTRAORDINARY [Pakt IT—Skc. 3()]

the foreign limited liability partnership shall file in Form 28 such
alterations with the Registrar within sixty days of the close of the
financial year.

(ii) If any alteration is made or occurs in-

(a)  the certificate of incorporation or registration of
limited lability partnership incorporated or
registered outside India;

(b)  the name or address of any of the persons authorized
to accept service on behalf of a foreign limited
liability partnership in India; or

(c)  the principal place of business of foreign limited
liability partnership in India,

the foreign limited liability partnership shail file in Form 29 such
allerations with the Repistrar within thirty days from the date on which
the alteration was made or occurred.

" (4) Every foreign limited liability partnership shall file with the Registrar
the Statement of Account and Sclvency in Form 8 in accordance with
provisions of rule 24 duly signed by the authorized representatives
within a period of 30 days from the end of six menths of the financial
year.

-

(5) (1) If any document as is mentioned in sub-rule (1) or {3) is not in the
English language, there shall be annexed to it a certified translation
thereof., '

(i1) the translation of documents into English required to be filed with the
Registrar in pursuance of sub-rule (1) or (3) shall be certified to be
correct in the manner as provided in clause (iii) or clause (iv) of this sub-
rule, as the case may be.

(iil) Where any translation is made outside India, it shal} be authenticated
in the manner specified in sub-rule (2).
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(iv) Where such translation is made within India, it shall be
authenticated-

(a) by an Advocate, Chartered Accountant, Company Secretary
or Cost Accountant; or

(b) by an affidavit of a person who, in the opinion of the Registrar -

has adequate knowledge of the language of the original and of
English.

(6) Every foreign limited liability partnership shall cause the name of
the foreign limited liability partnership and of the country in which the
limited liability partnership is incorporated, to be stated in legible
English characters in all invoices, -official correspondence and
publications of the limited liability partnership. :

(7) (a) where any such limited liability partnership makes default in
delivering to the Registrar the names and addresses of persons
resident in India who are authorized to accept on behalf of the
limited liability partnership service of process, notices or other
documents; or

-(b) if at any time all the persons whose names and addresses have
been so delivered are dead or have ceased so to reside, or refuse to
accept service on behalf of the limited liability partnership or for
any reason, cannot be served;

a document may be served on the limited llablllty partnership by leaving

it at, or sending it by post to, any place of business established by the

limited liability partnership in India.
(8) If any foreign limited liability partnership ceases to have a place of

. business in India, it shall give notice to the Registrar in Ferm 29 within

30 days of its intention to close the place of business and as from the
date on which notice is so given, the obligation of the limited liability
partnership to file any document to the Registrar shall cease, provided it
has no other place of business in India and it has filed all the documents
due for filing as on the date of the notice.

| 9) Every document which is required to be filed by any foreign

1285G1/08—17

limited liability parmershlp shall be filed in the electronic form to the
Registrar having jurisdiction over New Delhi, through the portal
maintained by the Ministry of Corporate Affairs on its website
WWW.mea. gov.in.

‘a
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(10} The Registrar shall. on registration of Form 27, issue a certificate
for establishment of place of business in India by the foreign limited
lablity partnersiup in Form 30.

i11) There shall be paid 1w Registrac for filing or delivery or
wegistering any ferm or - document required by this Chapter the fee as
mentioned in Annexure TAT

CHAPTER X1

COMPROMISE, ARRANGEMENT OR RECONSTRUCTION OF
LIMITED LIABILITY PARTNERSHIPS.

IR ¢y An apphivation under sub-section {1 of seciion 60 for an order
convening 2 meeting of creditors ¢ paniners or creditors and
partners shail be supported by an attidavit. A copy of the
proposed compromise or arrangemeit shall be annexed to the
affidavit us an cxhibit thereto. The atfidavit in support thereof
shall be 1 Form 20,

{73 Where the himited liability partnership is not the applicant, a copy
of the summons and of the affidavit shail be served on the limited
liabilitv partnership. or, where the limited liability partnership is
being wound-up, on its liguidator, cot less than 14 days before the
date fixed for the hearing of the summons. The summons shall be
in Form 21.

(3)a) Upon the hearing of the summons or any adjourned hearing
thereol, the Tribunal shall, by order, uniess it thinks fit for any
reason to dismiss the summons, give such directions as it may
think necessary in respect of the following matters:

(i) determining the creditors and/or of partners whose
meeting  or meetings have to be held for
considering  the proposed compromise oOr
arrangement;

(iiy  fixing the time and place of such meeting or

_ meetings: :

(1ii)  appointing a chairman for the meeting or chairmen
for the meetings to be held;
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(4)

(iv)  fixing the quorum and the procedure to be followed
at the meeting or meetings, including voting by
Proxy; _ '

{(v) = determining the values of the creditors and/or the
partners, , as the case may be, whose meetings have
to be held;

(vi) notice to be given of the meeting or meetings and
the advertisement, if any, of such notice;

(vii) the time within which the chairman of the meeting
is to report to the Tribunal the result of the
meeting; and

(viii) such other matters as the Tribunal may deem
necessary. ' -

(b} The order made under clause (a) shall be in accordance with
the rules as may be laid down in this behalf. '

(i) Voting by proxy shall be permitted, provided a proxy in
Form 26 duly signed by the person entiiled to attend and vote at
the meeting is filed with the limited liability partnership at its
registered office not later than 48 hours before the meeting.

(ii) Where a body corporate which is a partner or creditor of a

limited liability partnership, authorizes any person to act as its
representative at the meeting of the partners or creditors of the
limited liability partnership, as the case may be, a copy of the
authorization of such person to act as its representative at the
meeting, and certified to be a true copy by a designated partner or
other authorised officer of such body corporate, shall be lodged
with the limited liability partnership at its registered office not
later than 48 hours before the meeting. :

(5) The notice of the meeting to be givén to the creditors and/or

partners, shall be in accordance with the rule laid down in this
behalf, and shall be sent to them individually by the chairman
appointed for the meeting, or, if the Tribunal so directs, by the
limited liability partnership. (or its Liquidator), or any other person
as the Tribunal may direct, by post under certificate of posting to
their last known address not less than 21 clear days before the date
fixed for the meeting. It shall be accomparied by a copy of the
proposed compromise or arrangement alongwith statement showing
material interest of the designated partners, if any, and a form of

Proxy.

*
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(6) The notice of the meeting shall be advertised, if so decided by the
Tribunal. in such newspapers and in such manner as the Tribunal
may direct.

(7) Every creditor or partner entitled to attend the meeting shall be
furnished by the limited liability partnership, free of charge and
within 48 hours of a requisition made for the same, with a copy of
the proposed compromise or arrangement.

.(8) The chairman appointed for the meeting or the limited liability
partnership or other person directed to issue the advertisement and
the notices of the meeting shall file an affidavit not tess than 7 days
before the date fixed for the holding of the meeting or the holding
of the first of the meetings, as the case may be, showing that the
directions regarding the issue of notices and the advertisement have
been duly complied with. In default thereof, the summons shall be
posted before the Tribunal for such orders as it may think fit to
make.

(9) The chairman of the meeting, or where there are separate meetings,
the chairman of each meeting shall, within the time fixed by the
Tribunal, or where no time has been fixed, within seven days after
the conclusion of the meeting, report the result thereof to the
Tribunal. The report shall state accurately the number of creditors
or the partners, as the case may. be, who were present and who
voted at the meeting either in person or by proxy, their individual
values and the way they voted.

(10) (i) Where the proposed compromise or arrangement is agreed to,

with or without modification, as provided in sub-section (2) of section

60, the limited liability partnership, or its Liquidator, as the case may be,

shall, within seven days of the filing of the report by the chairman,

present a petition to the Tribunal for confirmation of the compromise or
arrangement:

Provided that where a compromise or arrangement is proposed for
the purposes of, or in connection with, a scheme for the
reconstruction of any limited liability partnership or the
amalgamation of any two or more limited liability partnerships, the
petitioner shall pray for appropriate orders and directions under
section 62.
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(ii) Where the limited liability partnership fails to present the petition
under clause (i) for confirmation of the compromise or arrangement as
aforesaid, it shall be open to any creditor or partner as the case may be,
with the leave of the Tribunal, to present the petition for confirmation
and the limited liability partnership shall be liable for the costs thereof.

(iii) Where no petition for confirmation of the compromise or
arrangement is presented to, or where the-compromise or arrangement
has not been approved by the requisite majority under sub-section (2) of
section 60 and consequently no petition for confirmation could be
presented, the report of the chairman as to the result of the meeting made
under sub-rule (9) shall be placed for consideration before the Tribunal
for such orders as may be necessary.

(11)  An order made by the Tribunal as mentioned in sub-section (3) of
section 60 and sub-section (3) of section 62 shall be filed with Registrar
cancerned in Form 22 along with fee as mentioned in Annexure ‘A’

Explanation.- In computing the period of 30 days from the date of
order, the requisite time for obtaining a certified copy of order shall be
excluded. '

(12) (i) An arrangement for revival and rehabilitation of any LLP may be
proposed, - . '

(a) where on a demand by the creditors of the LLP
representing fifty per cent or more of its outstanding
amount of debt the LLP has failed to pay the debt,
within thirty days of the service of the notice of
demand or to secure or compound it to the reasonable
satisfaction of the creditors; or

(b)  where a petition for winding up of a LLP is pending
before the Tribunal, int terms of the directions given by
the Tribunal on the winding up petition; or

(c)  where the liquidator has filed his report before the
Tribunal, in terms of directions given by the Tribunal
on the report of the Liquidator.

(i) Without prejudice to clause (i), the LLP or any creditor or
partner of the LLP, or in the case of a LLP which is being
wound up, the Liquidator, may make an application for sanction
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of the arrangcment for revival and rehabilitation before the

Tribunal.
{13y (i} An applicailon under sub-rule (12) shall be accompanied
-

ray g oswrement of account and solvency of LLP for the
inunedintely preceding financial year. in case the
apmiication under sub-rule (12) is made by the LLP;

ity porteutars and documents relevant to the scheme
insTiding commitments whether financial or otherwise
expvoted  from various  parties  or,  proposed
restructuring or rescheduling of the debts, or any

il inslitution through a letter or in any other
_ e an affidavit of concerned party or parties,
o 1 oam other form as may be directed by the
Yritamals and

vt proposed scheme of revival and rehabilitation of the
Li P including proposal for appointment of an LLP
Admanustrator.

(i} An application under sub- rule (i2) shall oc made to the
Tritupal within 90 days from the date of expiry of demand
potice or trom the date of the direction of the Tribunal
referred 1o under clause (1) of sub-rule 12.

{4y (a)  Within 60 days of receipt of an application under sub-rule
(12), the Tribunal may hear all the parties concerned and admit or
dismiss the application;

(b)  where the Tribunal admits the application, it may make an
order to that ¢ffect and make provisions in such order, for all or
any of the following matters:-

() holding of meetings of the creditors for approval
of scheme proposed for revival and rehabilitation of LLP;

(i) procedure to be followed by the LLI Administrator
proposed in the scheme in connection with  holding of the
meeting including the appointment ot chairman for such
meeting;
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(15) ()

(iii) -any other direétion(s) or order(s) as may be considered
necessary. 3

() The LLP Administrator proposed in the scheme shall
submit his preliminary report including the decision of the
meeting to the Tribunal within 60 days of order made under
clause (b) of sub-rule 14.

On consideration of the report of the LLP Administrator under
clause (c) of sub-rule (14), and other materials available, if the
Tribunal is satisfied that the creditors representing three-fourths
in value of the amount ouistanding against that LLP have, with or
without modification of the scheme, resolved that it is not
possible to revive and rehabilitate the LLP, the Tribunal may,
within 60 days of the receipt of such report, order —

(a) that the proceedings for the winding up of the LLP be initiated;
or

(b) the LLP be wound up, or the liquidatdr to continue; or

(¢) sanction the arrangement for revival and rehabilitation of LL?
as approved by such creditors with such modifications as may be
considered necessary by the Tribunal, and make orders for
continuation of the LLP Administrator or appointment of a new
LLP Administrator:

Provided that Tribunal may consider for its approval, the
arrangement for revival and rehabilitation including the proposal
for appointment of any other LLP Administrator moved by the LLP
in the meeting of the creditors, in place of the arrangement
proposed by the creditors or the Liquidator, provided the
arrangement is approved by three-fourth majority, in vaiue, of
creditors.

Provided further that where the arrangement of revival and
rehabilitation relates to amalgamation of the LLP with any other
LLP, no such scheme shall be sanctioned by the Tribunal unless the
said scheme is approved with, or without modification by three-
fourth majority of respective partners of transferer and transferee
LLPs.

(ii) The order of sanction of the arrangement by the Tribunal under

clause (i) may make provisions, for all or any of the following
matters:-
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(a) powers and functions of the LLP Adminisfrator;

(b} the time périod within which various actions proposed in the
arrangement to be completed;

(¢) any such direction to the LLP or its officers or to the
creditors, or to the LLP Administrator or to any other
person, as may be considered necessary, for the purpose of
implementation of the arrangement of revival and
rehabilitation; and

(d) any other order or orders as may be considered necessary.

(16) The LLP Administrator shall complete all the actions relating to
implementation of the revival and rehabilitation arrangement and submit
his final report before the Tribunal within such time directed by the
Tribunal but not exceeding 180 days of the order under clause (i) of sub- -
rule {15);

(17 (i) The LLP administrator shall be appointed from a panel
maintained by the Central Government for winding up and dissolution of
LLPs. '

(i)  The terms and conditions of the appointment including fee of
LLP Administrator shall be such as may be ordered by the Tribunal.

(iit) The Tribunal may, on a reasonable cause being shown and for
reasons to be recorded in writing, remove the LLP Administrator and
may appoint another LLP Administrator.

(iv)  In case of removal, death or incapacity of the LLP Administrator,
the Tribunal may appoint another LLP Administrator.

(v) The LLP administrator shall, within 30 days of the making of order
or orders under sub-rule (15) cause certified copy thereof to be filed with
the Registrar concerned in Form 22 along with fee as mentioned in
Annexure ‘A’.

Explanation.- In computing the period of 30 days from the date of
order, the requisite time for obtaining a certified copy of order shall be
excluded. '
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HAPTER XTI

W P IRING Ox DOC U

36(1) (i) Every form or application or document or declaration required

@

to be filed or delivered under the Act and rules made thereunder,
shall be filed in computer readable electronic form, in portable

document format (pdf) to the Registrar through the portal-

maintained by the Ministry of Corporate Affairs on its web-site
www.mca.gov.in or through any other website approved by the

Central Government and authenticated by a partner or designated
partner of the limited liability partnership for such purpose by the -

use of a valid digital signature:

- Provided that where documents are required to be filed on
Non-Judicial Stamp Paper, the LLP shall submit such documents
in the physical form, in addition to their submission in electronic
form, unless the Central Government, by an order, does not
require submission in physical form.

(ii}  Every designated partner, partner or person specified in
the Act for authentication of ¢-form, documents or application
etc., which are required to be filed or delivered under the Act or
rules made thereunder, shall obtain a digital signature certificate
from the Certifying Authority for the purpose of such
authentication and such certificate shall not be valid unless it is of
class II or Class III specification under the Information
Technology Act, 2000.

The Central Government shall set up and maintain —
(i)  awebsite or portal to provide access to the electronic
registry; and,

(ii) a3 many Registrar’s Front Offices as may be necessary
and at such places and for such time as Central
Government may determine from time to time.

for filing of e-Forms, documents and applications, etc., viewing and
inspection of documents in the electronic registry.

(3) (i) The Central Government shall set up and maintain a secure

electronic registry in which all the documents filed electronically
shall be stored. The electronic registry so set up shall enable
public access and inspection of such documents as are required to
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be in the publiz domain under the Act on payment of the fees as
mentioned e Asnexure “A”,

fii)  Ewverv document or application or certificate or notice etc.,
required 1o b osigned by the Registrar or an officer of the Central
Government - the Act or rules made thereunder, shall be
anthenticar ot a valid digital signature of such person or a
svalen gonar e d diital signature.

{1y The Kerporar or an officer of the Central Government, as
the case ray Do, may send any communication either to the
Panited Liviniy Partnership or its authorized representative,
variners o Do it o the electronic manner for which the LLP shall
create ant »sintain at all times a valid electronic address (e.g. B-
mwadl. ussr Ldontificalion  ete.) capable of receiving and
aoknowleds oo the receipt of such communication, automated or -

sthera g,

= anowiticer of the Central Government shall issue
‘1, approval or communicate endorsement or
7 1u the electronic manner:

weo -0 shu wwhere the Registrar or an officer of the

' 2. a5 the case may be, is not able to issue any
dorsement, acknowledgement or approval in
the reasons to be recorded in writing, he
. cerfiticate] receipt, or communicate endorsement,
R \l:proval in the physical form under manual
=31 of his office.

gxamTine or cause to be examined every
w2 ov decument required or authorized to be
vnder the Act and rules made thereunder for
taking on record or rectification by the
50 nay bes

cw 7ot the e-Forms or documents identified as
infeeninie o cue and filed under Straight Through Process
P ~.<1 by the Registrar any time after its filing.

- on gxamining any application or e-Form or
o4t in sub-rule (8), finds it necessary to call
st - i~iar finds such application or e-Form or
e 0 rminve or - incomplete in any respect, he shall
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(7

3)

()

(10)

give intimation of such information called for or defects or
incompleteness noticed electronically, by placing it on the
wehsite and also by e-mail on the last intimated e-mail address of
the person or the limited liability partnership, which has filed
such application or e-Form or document, directing him or it to
furnish such information or to rectify such defects or
incompleteness or to re-submit such application or e-Form or
document within the period allowed under sub-rule (7):

Provided that in case the e-mail address of the person or
the Limited Liability Partnership in question is not available, such
intimation shall be given by the Registrar by post at the last
intimated address given in Form 12, or registered office address
of the Limited Liability Partnership or the address of such person,
as the case may be,. The Registrar shall preserve the facts of such
intimation in the electronic record.

The Registrar shall allow such period or periods but not
exceeding thirty days in aggregate to such person or LLP which
has filed such application or e-Form or document under sub-rule
(5) for furnishing further information or for rectification of the
defects or incompleteness or for re-submission of such
application or e-Form or document. '

In case where such further information called for has not been
provided or has been furnished partially or has not been provided
or defects or incompleteness has not been rectified or has been
rectified partially or has not been rectified to the satisfaction of
the Registrar within the period allowed under sub-rule (7}, the
Registrar shall either reject or treat and label such application or
e-Form or document as the case may be as “invalid” in the
electronic record, and shall not take on record such invalid
application or e-Form or document and shall inform such person
or limited liability partnership as the case may be in the manner
specified in sub-rule (0) .

Where any document has been recorded as invalid by the
Registrar, such document may be rectified by the limited liability
partnership only through fresh filing with payment of fee and
additional fee as applicable, without prejudice to any other
liability under the Act.

Save as otherwise provided in the Act, the Registrar shall not
keep any document pending for approval and registration or for
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taking on record or for rejection or otherwise for more than one
hundred twenty days, from the date of its filing.

(11) The Registrar in case finds any e-Form or document filed under
Straight Through Process (§TP), referred to in proviso under sub-
rule (5), as defective or incomplete in any respect, at any time, he
shall treat and label such e-Form or document as “defective” in
the electronic registry and shall also issue a notice pointing out
such defects or incompieteness in such e-Form or document at
the last intimated e-mail address (if available) of the person or
the LLP which has filed the document and also in writing by post
at the address of such person or address of such LLP or
registered office address of LLP, calling upon such person or LLP
to file such e-Form or document afresh with fee and additional
fee as applicable, after rectifying such defects or incompleteness
within a period of thirty days from the date of such notice.

CHAPTER X1V
STRIKING OFF NAME OF DEFUNCT LLP

37(1) Where a limited liability partnership is not carrying on any
business or operation -

(a) for a period of two years or more and the Registrar has
reasonable cause to believe the same, for the purpose of taking
suo motu action ftor striking off the name of the LLP; or

(b) for a period of one year or more and has made an application in
Form 24 to the Registrar, with the consent of all partners of the
limited liability partnership for striking off its name from the
register,

the Registrar shall send a notice to the limited liability partnership and
all its partners, of his intention to strike off the name of the limited
liability partnership from the register and requesting them to send their
representations along with copies of the relevant documents, if any,
within a period of one month from the date of the notice:

Provided that no such notice by Registrar shall be required under clause
{h):

Provided further that where the limited liability partnership is regulated
under a special law, the application for removal of its name shall be
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accompanied by approval of the regulatory body constituted or
established under that law,

(2} A natice issued under sub-rule (1) or contents of an application
made by the LLP shall also be placed on the website of the Ministry of
Corporate Affairs for the information of the general public for a period
of one month.

(3) At the expiry of the time mentioned in the notice under sub-rule
(1), or one month under sub-rule (2) above, the Registrar may, by an
order, unless cause to the contrary is shown by the limited liability
partnership, or the Registrar is satisfied that the name should not be
struck off from the register, strike its name off the register, and shall
publish notice thereof in the Official Gazette, and on the publication in
the Official Gazette of this notice, the limited liability partnership shall
stand dissolved.

(4)  The Registrar, before passing an order under sub-rule (3), shall ,

where he has sufficient cause to believe that the limited hablllty
partnershlp has any asset or liability, satisfy himself that sufficient
provision has been made for the realization of all amount due to the
limited liability partmership and for the payment or discharge of its
liabilities and obligations by the limited liability. partnership within a
reasonable time and, if necessary, obtain necessary undertakings from

the designated partner or partner or other persons in charge of the

management of the limited liability partnership:

Provided that notwithstanding the undertakings referred to in this sub-
rule, the assets of the limited liability partnership shall be made available
for the payment or discharge of all its liabilities and obligations-even
after the date of the order removing the name of the limited liability
partnership from the register. :

(5) The liability, if any, of every designated péu‘tner of the limited
liability partnership dissolved under sub-rule (3), shall continue and may
be enforced as if the limited liability partnership had not been dissolved.

(6) Nothing in this rule shall affect the power of the Tribunal to wind
up a limited liability partnership the name of which has been struck off
the register.

Explanation.- In computing the period of 30 days from the date of
order, the requisite time for obtaining a certified copy of order shall be
excluded.
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CHAPTER XV
CONVERSION ¥4 FIRM TO LIMITED LIABILITY
PARTNERSHIP

i1y For the purposes of the Second Schedule, an appiication shall be
made 1n the formet provided in Part A of Form 17 together with
the statement of partaers i {ormat provided in Part B of Form 17
alongwith the iz as mentioned in Annexure *A’.

L

o0 conversion of the firm into the limited
+mall issue a certificate of registration under

b The Registrar »icll
Lability pannessic
his seal in Form {2

—

£31r For the purposes «f para 5 of the Second Schedule, the limited
ability partnership siiall inform the concerned Registrar of firms
about conversion of firm into limited liability rartnership in
Form 4.
CHAPTER XV
CONYERSION FRi13 PRIVATE COMPANY 1O LIMITED

LIABILITY PARTNERSHIP

39(1) For the purposes of the Third Schedule, an application shall be
made in the formai provided in Part A of Form 18 together with
the statement of sharcholders in format provided in Part B of
Form 18 alongvith the fee as mentioned in Annexure "A’,

{2) The Registrar shail, on conversion of any private company into
Himited liability parinership shall issue a certificawe of registration
under his seal in Form 19,

(3) For the purposes of para 4 of the Third Schedule. the limited
liability partnership shall inform the concerned Registrar of
Companies about cenversion of private company into limited
liability partnership in Ferm 14.

CHAPTER XVII
CONVERSION FROM UNLISTED PUBLIC COMPANY TO LIMITED

LIABILITY PARTNERSHIP

40(1) For the purposes of the Fourth Schedule, an application shall be
made in the format provided in Part A of Form 18 together with
the statement of shareholders in format provided in Part B of
Form 18 alongwith the fee as mentioned in Annexure ‘A’
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2)

3)

41

The Registrar shall, on conversion of any unlisted public
company into limited liability partnership shall issue a certificate
of registration under his seal in Form 19.

For the purposes of para 5 of the Fourth Schedule, the limited
liability partnership shall inform the concerned Registrar of
Companies about conversion of unlisted public company into
limited liability partnership in Form 14.

CHAPTER-XVINl
COMPOUNDING OF OFFENCES

(1) Every application for the compounding of an offence shall be
made in Form 31 to the Repgistrar who shall forward the same,
together with his comments thereon, to the Central Government.

(2) Where any offence is compounded before the institution of
any prosecution, no prosecution shall be instituted in relation to
such offence, against the offender in relation to whom the offence
is so compounded :

(3) Where the composition of any offence is made after the
institution of any prosecution, such composition shall be brought
by the Registrar in writing, to the notice of the Court in which the
prosecution is pending .

{(4YWhere any oftence is compounded under section 39, whether

before or after the institution of any prosecution, intimation

thereof shall be given by the LLP to the Registrar in Form 22
within seven days from the date on which the offence is so
compounded. :

~ {5) The Central Government while dealing with an application for

the compounding of the offence for a default in compliance with
any provision of the Act which requires a LLP or its pattner or
partners or designated partner or designated partners to file or
register with, or send to, the Registrar any return, statement of
account and solvency or other document, may, if it thinks fit to do
so, direct, before allowing compounding under this rule, by order,
any partner or designated partner of the LLP to file or register
with, or on payment of the fee, and the additional fee, required to

be paid under section 69. such return, statement of account and

solvency or other document within such time as may be specified
in the order.
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Form 1
[See rule 18(3)]
Application for reservation or change of name

Note — All fields marked in *are to be mandatorily filled.

1. *Application for [J Incorporating a new limited liability partnership
(LLP)

[] Changing the name of an existing limited liability
partnership.

Part A: Reservation of name
2. Details of the applicant

(i) (a)* Whether applicant is an Individual as partner {1 or nominee of a

body corporate as a partner L]

(b) *Designated Partner ldentification Number (DPIN) or Income-tax

permanent account number (PAN) or passport number

(ii) (a) *Name

(b) *Occupation

(¢} *Address Linel

Line [

(dj *City

(e) *State

(D) *Pin code

(g) *I1SO Country Code

(h) * Country
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- (1) *e-mail ID

© (j)Phone | . (k) Fax

3. Details of two proposed designated partners (one of them should be a
resident in India)

(1) *Category (drop down) Individual, LLP, Company, LLP incorporated outside
India (L10OT), Company incorporated outside India (CIOI).

(i) *DPIN/Income-tax PAN/passport number; or LLPIN or corporate identity
number (CIN); or LIOI registration number; or CIO] registration number .

| (iii) *Name ' o
(iv) *Name of nominee, 1 case of body corporate
{v) Details (number/date) of resolution authorizing nominee

(i) *Category (drop down) Individual, LLP, Company, LLP incorporated outside
India (LIOI), Company incorporated outside India (CIOI).

(ii) *DPIN/Income-tax PAN/passport number; or LLPIN or corporate identity
number (CIN); or LIOI registration number; or CIOI registration number

(iii) *Name

(iv) *Name of nomiriec, in case of body oorporaté

(v) Details (number/date) of resolution authorizing nominee

4.* Name of the state in which the proposed LLP is to be rcglstcmd

1285G109—19
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3* N iheolfiee of Registrar in which the proposed LLP is to be

situat

6. ¥ il application (s for conversion of firm or private company or
i whlic company into LLP Yes [ No [J

con,enter the tollowinge dotals

(D eonversion of fin:
iy 2o ke firm
(i1  her the firm is registered Yes [ No [

i, enter the-following dotails:

(a) > af the Statute/law unday a#fich tirm 1s registered
(b) >: . fthe state in which fLa. i repistered _[

(¢) Tr. - registration DD/MM:YY Yy

(d)Re dien uumber . J
(in 1 f conversion of private compan or unlisted public company

@ __ |

]

mr o ]

7. * i - =1 business of the Limited Liability Partnership (if the business

inchi: 4ing and stock exchange, a copy of the in-principle approval of
the a;» .« authority should be attached)

:hutien (i Rs) in Nigure |

inwords

Pavi - - = of change of nams
9% . CHmired iabily e o
18 ¢ e pfithe limited liakility purtnership

(b o9 of registered office 7 the limited liability partnership
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*State [ | *PIN Codej |
*ISO Country Code/| ~Country [

*e-mail ID [ | Phone.'[- 1
Fax I {

11. * Reasons for change of name

12. *Existing Monetary value of contribution ( in Rs.) (in ﬁgure_)l 1
{in words) r }I

Part C: Details regarding reservation of name or change of existing
name of LL.P

13. Proposed name of the LLP {please give six names in order of -
preference}

@ | _ Vimited ¥inhility Partnershin/l 1.9
(b)
(c)
- (d)
(e)
® _ , ]

14, State the significance of the key or coined word(s), if any; in the
proposed name(s) (in brief)

(a)
(b)
(c)

(d)

o — — | - —

(f)

(In case proposed name includes an activity, such activity should be
reflective of the proposed business of the LLP)
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This e-torm 1s herebs rejected

15, (a) * Whether the proposed name(s) is/are based on a registered trade mark or is
the subject matter of an application pending for registration under the Trade Marks Act.

{Please Tick 1) YesD No D

(b} If ves, fumish particulars of trade mark or application

f
[

Attachments
1. In case of change of name of an existing limited liability partnership, a
copy of the decision [Attach |
2. Copy of Trade Mark Registration/ acknowledgement of application for

Trade Mark Registration / authorization to use Trade Mark
3. I change is due to a direction received from the Central Government, then

a copy of such direction Attach)

4, Optional Attachment Attach
List of attachments
Remove attachment

Yerification

Tu tie best of my knowledge and belief, the information given in this Form and its
atfschmaonts js correc! and complete, and the proposed name is not undesirable, identical or
ioo nearly resembles 1o that of any other partnership firm or limited liability partnership or
body corporate or a registered trade mark or a trade mark which is subject of an application
tor registration of any other person under the Trade Marks Act, 1999.

[ have pone through the provisions of the Limited Liability Partnership Act, 2008,
and the rules framed thereunder and

[ am authorised by the proposed partners to sign and submit this
application.
OR

D | have been authorized by L {firm/ private

company/ unlisted public company) to sign and submit this application.

D i bave been authorised by the Limited Liability Partnership to sign and subnmrit

this application.
To be digitally signed by applicant.

[ate: L
Place: ‘]

?f\'-1[-§"(_llr'£ﬁ’igc—k form Pre-scrutiny _Submit

For office use only

Digital signature of the authorizing officer

This ¢-tiri1 1s hereby approved Counfirm submission




L7 I —Jvs 3() ) .Wmm:mm

149

Formi 2
[See rule 11}

Incorporation Document and Statement

Note — All fields marked in *are to be mandatorily filled. |
PART A '

Incorporation Document

*Service Request Number (SRN) of Form 1

2. * Name of the limited liability partnership :|

3. * State in which the registered office of the limited liability
partnership is 10 be situated: -

I

4, * Address of registered office of the limited liability partnership

*Linet |

*Line 2 ‘

*City | | District |

*State | ' | *PINCode |

*ISO Country Code L |

Country | ] *e-mail D |

Phone l | Fax I

5. * Business to be carried on by the limited liability partnership:

6.  *Summary of Partriers/designated partners

} SN } Category : Number |} Number of
of Designated

Pariners | partners

Number of designated
partners resident in
India -

(1) Individuals

(iiy ] LLPs




150 THE CAZE1TE OF INDIA : EXTRAORDINARY [PakT H—Skc. 3()]

(1it) | Companies

(iv) | LLPs incorporated outsiis india

{v) 1 Companies incorporated outside
india

[ [oul

7. *Number of individual(s) as parner :l_ {Dynamic)

Note: in case individual(s) are more than five, attach details in respect of
remaining partners in a separate sheet as an atiachment.

Petails in_respect of individugl(s). {First, enter details in respect of
designated partners)

*Whether .!)csignafed partner YF;SD NOD

If yes, PN l._____: ]

*Whether resident in India ves | NG []

*Nam{; : : ii_......_,.,...._. R i I

*Father's ¢ Hushand's Name @ [ .
*Nationaiity T o

*Date of hirth [ |

*Occupatim}[

*Income-tax permanent account samber {PAN) I 1
) Passport Number: L

*FPermanent restdential address

*Address *Line I T e

*ine I} L_ ,_ . :m |
*City | N _ : | *State |~ T 7
*Pin !___.______.M___.,____} *ISO Country Codz :___m_j
Phone ‘ ; J Fax L ) B J
Email ID [ ]

*Whether present residential address is same as the permanent residental
address:

(Please Tick X} Yes[ 1 No ]

If no, present residential address

Address Line [ | B __ j
Line Ji] ) |
City [ | State | ]
Pin [ | ISO Country Code [:]
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Country [:I ~ Phone” | : B

Fax I 1
Email ID | I
*Form of contribution [ j
*Monetary value of contribution (in Rs.) (in figure} { l
(in words) L J

If already a partner of limited liability partnership (LLP) or director of a
company, specify the following. (In case partner or director in more than
five LLP(s) and companies each, aitach separate sheet as an attachment).

*No. of limited liability partnership(s) in which he is a partner I:____—I

wen L .

Name I : —I
Neo. of Company(s) in which he is a director ':::]

CIN l ]

Name of the company | _ _ |

8. Number of bodies corporate as partners [::I {Dynamic)

Note; In case bodies corporate are more than five, attach details in respect
of remaining bodies corporates in a separate sheet as an attachment.

*Details in respect of bodies corporate and their nominees. (FIl‘St enter
details in respect of designated partners)

*Category (drop down) LLP, Company, LLP incorporated outside India
(LIOI), Company incorporated outmde India (CIOI) ::]

*LLPIN or Corporate Identity Number (CIN), LIOI reglstratlon number or
CIOI registration number .

*Name of the body corporate L |

*Country where registered | _ |
*Full address of registered office

*Line I L ]
*Line Il | : |
*City I — 1 *State | ' ] -

*Pin L [*ISO Country Code E::]

*Country | |
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*Phone | | Fax | B

*EmaillID 1 |

*Form of contribution ! [

*Monetary value of contribution (in Rs.) (in ﬁgures)| j

{in words) [ !

*Name aod particulars of the person signing on behalf of the body corporate
4s nommes

*Designation & authornity L _ |
*Father’s / Husband's Name [ ]

*MNationality [

*Date of birth | I

*0ccupalion| 1

*lacome-tax permanent account number (PAN) [ ]
|

Passport Number : ! |

*yhether designated partner Yes E_J No D

If yos, DPIN o ,__JI

*Whether resident in India (Please Tick X]) YeSD No D

*Permanent residential address |

¥ Address *Line 1{ ) !
*Line 11 | | |
*City | | *State | i
“Pin L 1 %150 Country Codel__

*Country | ]

|
Phone [: - 4[ Fax L . J
Email ID[~ |

*Whether present residential address is same as the permanent residential
address:

(Please Tick B)  Yes| | o [ ]

L ]

If no. present residential address
Address Linel | |
Line L[ |

City L ' | State{ ]




R T TS : FETIH

153

{ v H—8% 3(i) ]

- ‘4

10.

] 1SOCountryCode [ |

4 “(nRs)(infigures) L

Pin |

Country [ ' . | _
Phone | | Fax |

Email ID|

*Total monetary value of contribution by partners in the LLP

(in words) | : |
* We, the several partners whose names are subscribed below, are

desirous of being formed into a limited liability partnership for carrying on

a lawful business with a view to profit and have entered or agreed to enter

into a limited liability partnership agreement in writing. We respectively
agree to contribute money or other property or other benefit or to perform
services for the limited liability partnership in accordance with the limited
liability partnership agreement, the particulars of which are stated at serial
number 7 or 8 against our respective names.

Name of each
‘| partner

Name, address and | Signature of
profession | witness
(alongwith '
professional
membership
number) of witness

Signature of
Partner

1 I 3 "

(Attach details in respect of names of partners/witnesses and their
signatures in the above format as an attachment) '

Att_achments:.

1.

Copy of auflorization where the partner is a limited liability
partnership, eor company, or a limited liability partnership
incorporated outside India or a company incorporated outside India.

Proof of address of registered office of limited Liability partnership.

3. Details in respect of names of partners/witnesses and their

12B5G1H09—20

signatures.
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i+ “sized in the formation of the limited Lability partnership and my

~ .. hership number with | | (name of regulatory body)
; l {Membership Number);

{

~ ¢hat all the requirements of the Limited Liability Partnership Act, 2008
- nd the rules made thereunder have been complied with, in respect of
-orporation and matters precedent and incidental thereto;

-t | make this statement conscientiously believing the same to be true.

- & digitally signed by | )

wunorvate / Company Secretary / Chartered Accountant / Cost Accountant
1 practice.

ates |

Pl [ ' ]

"m Check form  Pre-scrutiny Submit]

For office use only

11+ e-form is hereby registered Confirm submission

i’¥i:ual signature of the authorizing officer

4. Attachments in respect of details of individuals/bodies corporate
where the number exceeds five.

3. Opthional attachment.
Part B

Statement
*“tatement by a person who subscribed his name to the incorporation
©rorment

{ i | O son/ O daughter/ Owife of [ |

S oo as under:

21 L am a person named in the incorporation document as a designated
- partner of the limited liability partnership;

2 1 the designated partners have given their prior consent to act as
ated partners;

% that all the requirements of the Limited Liability Partnership Act, 2008
~ - rutes made thereunder have been complied with, in respect of
- evation and matters precedent and incidental thereto;

v+t | make this statement conscientiously believing the same to be true.
-+ digitally signed by

- xecoated partner ‘ j
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*Statement by an Advocate/Company Secretnleh'artﬁed,
Accountant/Cost Accountant in practice:

:lo state[as under:
() that 1 am ‘
O an Advocafc _
"o a Company Secretary
o a Chartered Accountant
© aCost Accountant
Form 3
[See rule 21}

| © son/O daughter/ O wife of | |

Information with regard to Limited Liability Partnership Agmment and

changes, If any, made therein

Note — All fields marked in *are to be mandatorily filled.

This Form is for [ ;. information with regard to

1LP Agreement

For information with regard to changes
in .
LLP Agreement

Part A - For filing information with regard to LLP Agreement

*LLPIN

*Name of Limited Liability Partnership

*Place at which the Limited Liability Partnership

Agreement is made ~

(i} *Date of the Agreement -

(ii) Date of ratification

*Address of Registered Office

‘Line1 [ |
*Line 2 | . |

“City | | District | ]
*State | |  *PIN Code | 1

*ISO Country Code [ ] Country
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Phone | ] Fax | ]
*Email ID | l
6. *Business to be carried on by the Limited Liability
Partnership

7. * Designhated Partners

(1) Whether each of the partners from time to time is to be
designated partner.

Yes No

(i) Names of persons who shall be designated partners on
incarporation.

Name DPIN

(it} *Acts, matters or things required to be done by a
desighated partner in respect of the compliange of
the provisions of the Act.

1.
2.
3

(i)  *Powers.in relation to acts, matters, or things which
the designated partner can exercise only with the
consent of all the partners/requisite number or
percentage of partners.

1.
2,
3
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8.

10.

*Obligation to contribute

(i) Obligation of each pariner to contribute money or
property or other benefit or to perform services.

SN ‘ Name of Partner

Nature and specification
of obligation to contribute

(i) Total Monetary value of contribution by partners in the

LLP {in Rs.) (in figure)

 (in words)

*Partners’ powers and duties

(i) Powers, duties and authority of each partner.

(a) Powers of the partners

(b) Duties of the partners

(c) Authority of the partners

(i) Mutual rights and duties of partners

(i) Mutual rights and duties of limited liability partnership

and partners

*Restrictions, if any, on the partners’ authority.
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_________ -

11, *Management and Administration of Limited Liability
Partnership

{iy Acts, matters or things, if any, which can bhe done only
with the consent of all the partners:

f
i
[

(i} Acts, matters or things, if any, which can be done with
the consent of majority of the partners.

\ - 1

(i} Acts, matters or things, if any, which can be done only
with the consent of requisite humber or percentage of the
partners.

|
|

(iv} Manner, if any, in which the consent of the parners is
to be obtained.

(v} Procedure for calling, holding and conducting
meetings, (where the decisions are to be made at
meetings of partners.)

| S

12. *Whether the LLP has a common seal
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Yes No

If yes, authority to affix the seal |

13. * Details of indemnity clause, if any o

14. *Clauses of the Agreement relating to -

(a) admission of a new partner
(b} retirement of a partner

1 {c) cessation of a partner

(d) expulsion of a partner

(e) resignation of a parther

15. *Details of obligations, rights, entitlements of a partner on
admission, retirement, cessation, expulsion or resignation.

16.  *Clauses relating to resolution of disputes

(a) Between the pa'rtners; or
(b) Between the partner and the LLP.

17.  *Duration of Limited Liability Partnership, if any.

18. *Clauses, if any, relating to voluntary winding up
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19 information of clauses in the agreement:

{a) relating to rule 16 (2}
{b) relafing to rule 17(1)
(c) reiating io rule 20(1)
(d) relating 1o rule 24(18)(a)

2C Any other informaticn: o7 slause relating to the Limited Liability
Parinership Agresment not covered above (optional ).

B. __For Filing information with regard to changes {addition,
omission ot alterationj in the Limited Liability Partnership
Agreement

21 "LLPIN | |

22, "Name of the Limiizd Lisbility Partnership

23, "Address of the registered office of the Limited Liability
Parinership '

Line1 [ |
“Line 2 ii_ |
City [ | District | ]
“State | i *PiN Code | ]
*1ISO Country Code [ i *Country

Phone [ ] Fax [ 1

* Email ID L_w e ]

24 *Date of the modificafion of the agreement

25. *Please indicate the changes in the LLP agreement pertaining
to any of the items 3 to 20 above,

28 indicate any other change or changes in LLP agreement not
covered under 25 above.
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27.  “*Monetary value of contribution (in Rs) (in figures) -

(i)
(it}

| (i)

Existing -

- Addition

Total

*Statement

o son o daughter o wife

state as under :

(M
(i)
(i)

(iv)
(v)

Attachment

Optional.

To be digitally signed by designated partner

| am a person named in the Incorporation Document
as a designated Pariner/l am a designated Partner of
the limited liabitity partnership;

that the particulars given above are in accordance with
the limited liability partnership agreement/ agreement
relating to change in the limited liability partnership

agreement;
‘the original Limited Liab|l|ty Partnership Agreement will

be produced whenever called for;

in case of change in contribution, the fees payable to
Registrar has been/being paid;

that | make this statement conscientiously believing the
same to be true. .

DPIN

Date:

Place:

1285G1/09—21
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L¥F)

-

=

Certificate
ft is hereby centified that 1 have verified the above particulars from the
bosks and records of |
L

(narne of the LLP) and found themn to be true and correct.

¢y Company Secretars i practice  ©  Chartered Accouniant in
practice () cost Accourtant in praclice

Whelher associdte or fellow ' Associate O Fellow
o " . | |
Memhership Number or Cernficats of Practice Number | |

Fo be digitally signed by
Company Secrefary in practices {halered Accountant in praciice/ Cost
Accouniant in practice

Date: | | (DDMMYYYY)

. ——
Flace: | :’

Modify Cheek form  Pre-scrutimy Subimiy

. eiies use only

This e-form is hereby regisierad Confirm submission

Digital signature of the authiori-ing cfficer

Form 4
[See riic 8. {thxp 22(2) and 22(3)}
Notice of appointment of purtngys/ desipnated partne and changes among them,
intimation of DPIN by the LL¥ to Registrar and conseni of pariner (o become a
parteer /designated partner

Note: All fields marked in * are ) be mandatorily filled.
PART A

Notice of appointment of partner/designated partner and changes among
them and intimation of DPIN

1. * This form is for O New Limited Liability Partnership O Existing !
Limited Liability Partnership

2. * Service Request number (SRN) of Form I or LLPIN

3. *Name of the limtted liability partnership [

*Address of the registered office of the limited liability purtnership
*Line | - ‘

*Linell | - |
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*City [ "I state[] ]
*pin L_ : I+ 150 Country Code L1
*Country | . B
Phone | | Fax | ]
*Email [D |
4. * Summary of partners and designated partners:
SN | Category [ Number | Number of Number of designated
of Designated partners resident in India

Partners | partners

(i) individuals

(ii) | LLPs

| (iii) | Companies

{iv) | LLPs incorporated outside India

(v) | Companies incorporated outside
India
Total * !

5. *Number of individual(s) as partner(s) [:l {Dynamic)

. Note: In case individual(s) are more than five, attach details in respect of
remaining partners in a separate sheet as an attachment.

Details in respect of individual(s). (First; enter details in respect of
designated partners)

*Whether designated partner Yes DNO D

if yes, DPIN | [ '

*Whether resident in India Yes D No ]:I

*Name : ] : : B
*Fathet's / Husband”s Name ‘ o _ J '

© *Nationality ] ' l

Appointment ) Cessation (O Change in name of partner (O
change in name of designated partner © change in designation O
() Change in address

Date of appeintment L |

Jate of Cessation | |

Changed name I_ L
Date of change in designation B ' ' ]

New designation ‘ ' . ]

(Please give address and other details of the partner in addendum to this
Form.)
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6. *Number of bodies corporate as partners {Dynamic) ;Mj

of remaining bodies corporates in a scparate sheet as an attachrent.

Note: In case bodies corporate are 'more than five, attach details in respect

Detaiis in_respect of bodies corporate and their pominees. (First, enter
details in respect of designated partners)

Category (drop down) LLP, Company, LLP incorporated outside India

{LICD), Company incorporated outside India (CI10]) [ |-

LLPIN or Corporate Identity Number {(CIN), LIO! registration number or )
(1Ol registration number [ |

*Name | | )
Country where registered | j

*Nmine and particulars of the person signing on behalf of the body corporate
as niominee

|
I J
*Designation | [
*Father’s / Husband's Name :[ ' |

*Nationality { ‘

*Whether Designated partner Yes D No |:|
i ves, DPIN | ]
*Whether resident in India Yes D NO D

Appointment () Cessation (O  Change in name of partner O
y  change in name of designated partner O change in designation

(O change in address

Dare of appointment | |

Dute of Cessation [ \

Changed name [

Date of change in designation | ]

New designation [ | N

(Please give address and other details of the partner and nominee in
addendum to this Form.) *
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Part B
Consent of partners/designated partners

Please attach the consent to become a partner / designated partner (separate
consent for each partner/ designated partner) in the following format as an
attachment;

“I. ] hereby givmssnl&tw&om‘ao
partner designated partner of the

{name of %e LLP ) pursuant to sectlon 25(3)c) / 7(4) of the Limited
Liability Partnership Act, 2008. :

I 'having consented to become a partner / designated partner of limited
liability partnership also hereby undertake to contribute money or other

property or other benefit or to perform services for limited liability

partnership as per my obligations described m the limited liability
partnership agreement.”

Signedl I Designation I
Attachment:
1. Consent to act as partner/designated partner

2. Evidence of cessation.
3.
4. Where the appointed partner is a body corporate, a copy of

Affidavit or any other proof of change of name

resolution of such body corperate and of the authority in favour of
the nominee signing on behalf of body corporate.

Attachments in respect of details of individuals/bodies corporate
where the number exceeds five.

Optional Attachment

Statement

To the best of my knowledge and belief, the information given in thls form
and its attachments is correct and complete. -

i

| adesi gnated partner of the LLP, am authorized to

sign and submit this form.

To be digitally signed by designated partner

l ]

DPIN [ ]




brnd

Frodidy .

SEINDIA © EXTRACRDINSRY [Panr 1I--Sic

¢

pning the fie ild be different from the puison in whose

Ly

farm i betan Blod,

Mevtificate

coeenitied that |ieoe venved the above particulars irom the
wowsordsof L o

oot EY and found then o by true and correct.

Lerapany Secretdry L praclios O Chartered Accountant in
7y C0st Accountai i practice

oy

A T O Follow

Clagrer sssoniate of feliovs o Aguociate

wroanp Mumiber or $eorenie of Practice Numiser

SN -
! ;
=N :
o e = e e s
e i
RS

S R

\

Subimit

nse only:
- Cermy is hereby reyisicrd

Pl
Ceftics:

)


file://'M:/OCT

{ 9/ 11—@YS 3(i)] AT 1 TTA : ITEYTRY ' 167
Addendum to Form 4

Particulars of addresses and other details of partners/designated
' partners - and changes therein

1. Number of individuals as partners |

Note: In case individual{s) are more than five, attach details in respect of
remaining partners in a separate sheet as an attachment,

Appointment () Cessation (O Changein name of partner O
change in name of designated partner ()  change in designation

change in address O

Details_in respect of individual(s) (First, enter details in respect of
designated partners)

(The details in this addendum should be in the order of names of partners
given in Form 4.)

*Whether Designated partner Yes D No D .
If yes, DPIN
*Whether resident in India Yes D NO D

*Name: [ | — ' N
*Father’s / Husband’s Name : ™ : ]

*Nationality : | ]
*Date of birth | |

*OCcupation( ' l

*Income-tax permanent account number (PAN): I::’

*Passport Number: | !

*Permanent residential address
Address *Linel] | | |

*Line Il | B
*City [___ - | *State | ]
*Pin I | *ISO Country CodeE:I

" Phone [ _ ~ | Fax [ ' |

Email ID] | 1
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*Whether present resideniial address is same as the permanent residential
address:

{Please Tick &) Yes D No D

If no, present residential address

Address Linel [ ]
Line 11| |
city L 1 State ]

Pin | | 150 Country Code L]

Phone L | Fax ]

Email 1D {

2. Number of bodies corporate as partners |:|

1 remaining bodies corporate in a separate sheet as an attachment.

sppeintment O Cessation (O Change in name of partner
change in name of designated partner O change in designation
change in address O

Details in respect of bodies corporate and their nominees. (First, enter
details in respect of designated partners)

( The details in this addendum should be in the order of names of partners
given in Form 4.)

Category (drop down) LLP, Company, LLP incorporated outside India

(L101), Company incorporated outside India (CIOI).

[LPIN or Corporate Identity Number (CIN), LIOI registration number or
{10 registration number.

*Narme of the body corporate |

Country where registercd

*Full address of registered oftice

*1 ine | [_ I

*Line 11 I !

*City L | *State L ]

*Pin L 1 %180 Country Code |
y
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*Country | |

Phone [ ] Fax L1
*Email ID [

*Name and patticulars of the person signing on behalf of the body corporate
as nominee

- B
*Designation | | |
*Father’s / Husband’s Name 1 i
*Nationality | |

*Dateof birth | |

*Occupationl J

*Income-tax permanent account number (PAN) | _ i
Passport Number L 1

*Whether designated pariner Yes'D Nc‘:]

If yes, DPIN | |

*Whether resident in India (Please Tick [¥) Yes] | No[ |

*Permanent residential address
Address *Line | I '

*Line IT | : ' _ . |
*City | ) *State [ |
*pin | 1 +180 Country Code.___|
*Country [ —l
Phone I ] Fax l |
: Email ID| 1
*Whether present reéidentiai address is same as the permanent residential
address:

(Please Tick @)  Yes[ | No [ ]
If no, present residential address

Address Linel | - ]
Line Il | |
City | 1 State/ |

pin L _ 1 180 Country Code L]
Counry [ | Phone[ |
S -

Email ID |
iV j

1285GI/D9-—22
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Attachments in respect of details of addresses and other details of
individuals/bodies corporate where the number exceeds five.

7. Proof of address
3. Optional Attachmen

Statement

T the best of my knowledye and belief, the information given in this form
and its attachmenis is correct and complete.

-

v ] adesignated partner of the ‘:::'

{name of the LLP), am autherized te sign and submit this form,

To be digitally signed by designated partner [ )

!' l.} ] T e
WV T |

£ The pevson signing the foem shoald be different from the person in whose
respect the form is being filed)

ate: i

Fiace:

It is bereby certificd that 1 have verified the above particulars from the
hooks and records of | '] (name of the LLP) and
found them to be true & correct.

¢, Company Secretary in practice O Chartered Accountant in
aractice O Cost Accountant in practice

) ( '
Whether associate or fellow O Associate 0 Fellow

i

Membership Number or Certificate of Practice Number

Date: ||
Place: l ]
Modify . Ehcck Form Pre-scrutiny J { Submit

For office use only:
This e-Form is hereby registered

Digita) Signature of the authorizing officer | —[
Submit to BO
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Form 5
{See rule 20(2})

Notice of change of name

Note: All fields marked in * are to be mandatorily filled.

t. *LLPIN {

2. (a) *Name of the limited liability partnership [~

- (b) Address of the registered office of the limited liability
partnership .

“Line 1 | : ' ]

*Line 2 [ '

*City | | District [ 1

*State | | *PIN Code ! - |
*ISO Country Code I ]
*Country [ ' i |

Phone [ _ | Fax [ ' |

*Email ID I |

3. *Reasons/purpose for change of name

4. *Service Request Number (SRN) of Form 1

5. *Proposed name

6. *Date of compliance of sub-rule (1) of rule 20
. (DD/MM/YYYY)

Attachments

(i) Copy of the minutes of decision/resolution/consent of partners,
(ii)) The extracts of the relevant provision of ‘the Limited Liability
Parmership Agreement, if any, '
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(iny i change is due to a direction received from the Central
Guovernmant/ Registrar, then a copy of such direction,
(v Lptional attachment,

Statenmeni

To st best of my knowledge and beliet, the information giver in this Form
and is attachments is correct and complete.

oL __-._.___u_j a designated partner of the LLP, am authorized to
sigr sl submit this form. .

To be digitally signed by designated partner | |
DN | J
Datle:
Mlaoe
Certificate

it ic hareby certified that | have verified the above particulars from the books and

recors of } I {name cf the LLP) and found them to be true

and cairact.

C Cnmipany Secretary in practiceO  Chartered Accountant in

precoce O Cost Accountant in practice
Digiuaily Signed [ ]

Certifivate of Practice Number I ]

Date: ;- ,_“_l

Place: | )

EJ\.J *CL(“ heek form Pre-scrutiny Subr{'lTﬂ

For office use only:
Thiz e-Form 1s hereby registered

Digirai Signature of the authorizing officer | i
Subrni o BO
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Form 6
_ (See rule 22(1)
Intimation of pgrticulars of name or address of 2 partner/ change in such
particulars by a Partaer to the Limited Liability Partnership

Note: All fieldsmarked in * are to be mandatorily filled.

1. *This form is for intimating to the Limited Liability Partnership
O particulars
O change in particulars by the partner.
Type of partner: .
L. Individual

II. Limited liability partnership
III. Company
IV. Limited liability partnership incorporated outside India

DO ogo

V. Company incorporated outside India

Part A
1. Intimation of particulars - Individual

2. Name

- L ]
(a) *First Name: - I
{b} *Last Name: . :

*©A; .
(c) *Middle Name: r 1

{d) *Name as written: _
3. *Father’s Name/Husband’s Name ’
4. *Whether citizen of India O Yes O No

5. *Nationality; I '
6. *Whether Resident in India: O Yes O No
7. *Date of Birth: | 1

" 8. *Gender: OM OF

9. *Income-tax permanent account number | }

10. Voter’s identity card C ‘

11, Passport number r I
12. Others (specify) — |

13. *Pennanent Residential Address
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*Lue i | o |

e L ]

ity L — !
“Brate o ]

*ounty L : ]

“Pin Codd - !
Fhone e
T g e

Fpevpn) [T

cher present residential address is the same as permanent residential

Y os P Ne

Fresons residential address

Lingi L i |
Lineil [ 1

S |
State

Courdry l
Pin Code w7

Phone [ ]

Fax [ ]

*Whether a partner of partnership firm or limited liability partmership
or director of a company

O Yes O No

IfYes

{a) Names and addrcsscs of the partnership firm(s)

Name | J Address of principal office L
{b) LLPIN and name of the limited liability partnership(s)

LLPIN — ! |

mame of Himited Liability partnership | H

(2} CIN and names of the companies in which he is a director

CIN | DN [ 7] Name | ]

ii. intimation of particuiars — Limited liability partnership
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LLPIN: 1]
Name : |{ ]
PAN number of the limited liability partmership [ 1
I Full address of registered office L ]

Name of the person who will be signing on behalf of the limited

liability partnership - | ] '
Designation and authority of the person signing on behalf of limited
liability partnership L— —1

Please give particulars of the person authorized in the format as given
in sub-part 1 of Part A from serial number 2 to 16.

IIL. Intimation of particulars - Company

Naimne ( |

PAN number of the company | ]

Full address of registered office | ' |

Name of the perscn who will be signing on behalf of the company | ]
Designation and authority of the person signing on bebalf of the ‘

company [ !

Please give particulars of the person authorized in the format as given
in sub-part 1 of Part A from serial number 2 to 16.

IV. Intimation of particulars — Limited #ability partnership
incorporated outside India

[ ]

Name :

Country  where the limited liability  partnership - is
registered/incorporated . U ]
Registration/Incorporation Number [ 5 7

Full address of the registered office [ ]

The statute under which the limited [iability partnership is registered |
Name of the person who will be signing on behalf of the limited

liability partnership incorporated outside India I ' ]
Designation and authority of the person signing on behalf of limited

liability partnership incorporated outside India— B

Please give particulars of the person authorized in the format a; given
in sub-part I of Part A from serial number 2 to 16.
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V. Intimation of particulars — Company incorporated outside India

MName : | |

Country where the company is registered/incorporated | i

Registration/incorporaiion Number [ ]

Fuli address of the regisiered office ! i

The statute under which the company is registered | ]

Name of the person who will be signing on behalf of the company

incorporated outside india ! ]

Designation and authority of the person signing on behalf of company
incarporated outstde India [ ]

Please give particulars of the person authorized in the format as given
n sub-part | of Part A from serial number 2 to 16.

PART B - Intimation of change in particulars relating to name or address of
the partner

Piease give below the particulars sought to be changed

The following documents in support of the above are attached

1 _ son/daughter of

declare and verify that the information given in the form and the documents
enciosed is correct and complete.

Signatore
Date

Place
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Form 7
[See rule 1)

Application for allotment of Designated Partner Identification Number

Note: All fields marked in * are to be mandatorily filled.

Provisional Designated Partner Identification Number (DPIN)
{not to be filled by the applicant as it is generated by the system)l

Applicant's name (enter full name and do not use abbreviations)

1. DIN (if allotted ) °

2. Name

(a) *First name :

(b) *Last name :

(c) "Middle name :

(d) *whether nominee of a body corporate

|

|

I

I

|

I

Yes I:INo I:I

If Yes, the defails of the body corporate:

Nazme of the body corporate

Registration Number

L

Affix a  latest
passport size
photograph and get
it attested/ certified
for submission of
physical copy of the
form with Central
Government.

I

Address of the registered office of the body corporate

Line 1 I

Line 2 [

City |

State |

ISO Country Code

| District |

| PIN Code [

I

Country |

Phone

Email ID

| Fax

I

3. Father's /Husband’s name
(a) *First name .

{b) *Last name :

1285G1/09—23

I
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(c) State : I ‘

{d) Country F |

{e) Pin code [ I

(f) Phone r |

(g) Fax L |
17. *Whether resident of India D Yes D No

Specimen signature of the applicant
(within the box)

Instruction Kit Submit
Following documents are being enclosed :

Proof of Identity (Tick against the document being enclosed)
. Passport

. Election (voteridentity) card

Driving license

4. Income-tax PAN card

5. Others-Please Specify

W N

Proof of residence (Tick agginst the document being enclosed)

Passport
Election {voter identity) card
Ration card
Driving HLicense
. Electricity bill
6 Telephone bill
- 7. Bank account statement
8. Others-Please Specify

R

1| | son/daughter of | |

resident of I | hereby declare and verify that the information
given in this application and the documents enclosed is correct and complete, 1 confirm that
I do not possess and have not been allotted another Designated Partner Identification

Number by the Central Government. I also confirm that no other application {including .

physical documents) submitted by me is pending for allotment of Designated Partner
Identification Number.

[ |

Signature of the applicant
(to be signed for submission of physical copy of the form with Central Gmt)

Dated | | (DDMM/YYYY)
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Ceaernl Guidelines for DPIN Application

1. Obtain Provisional DPEN - The applicant should first fill in the application on-
line, generate a provisional DPIN and then take a print out for dispatch to the
PN Processing Cell. Al application withedt a provisional DPIN cannot be
accepted for further process and would merit straight rejection.

T Altestation/certification of photograph, proof identity and proof of residence
— A Public Notary or a Gazetied Officer of a Government or a practising
professional (Chartered Accountant/ Company Secretary/Cost Accountant) or a
Company Secretacy in full time employment of the company.

farticudars of the atiesting/certifying authority — The attesting authority must
indicate the following while attesting the documents : (i) Signatures; (i) Name in
[ull in Capitals: {ii}) Regisiration No; and (iv) Seal/ Stamp.

1.anguage of proofs for identity and residence — In case the proof of identity
and proof of residence is in a language other than Hindi or English, a certified
copy of translation of the same in Hindi or English should be enclosed and the
granslation be also certified by the professional who has otherwise certified the
said proofs.

i fwde of Birth - The proof of dentify enclosed with DPIN Form should also
contain the Date of Birth of the applicant and the same should match the Date of
Birth filted in the application form. In case the proof of identify does not indicate
the [rate of Birth then additional proof of Pate of Birth, duly certified/attested
<hould be attached.

&, Wather’s Name - The proof of identify enclosed with DPIN Form should also
contain the Father's Name of the applicant and the same should match the
Father's Name filled in the application form. In case the proof of identify does
not indicate the Father's Name then additional proof of Father’s Name, duly
certified /attested, should be attached,

T, Process for applications who are (i) Indian citizens residing abroad; (ii)
jureign nationals residing in Indias and (iii) foreign nationals residing outside
India - While genera! conditions as mentioned at $r.No.1,3,4 and 5 would be
applicable in these catepories also, the certification of attached documents and the
chotograph may be done by a notary in the home country of the applicant or the
dusignated partner of the LLP. Further, in the case of a Forcign National, certified
copy of the valid passport should be enclosed,

bor office use only:

Siganatasu of the Authorizing Officer ' j
I T
Move o
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Form 8
[See rule 24}
Statement of Account & Solvency

Note — All fields marked in *are to be mandatorily filled.

Annual or interim —

If Annual - :

Statement of Account and Solvency as at

LLPIN/FLLPIN B 7]

Name of the Limited Liability Partnership/ Foreign Limited L1ab1hty
Partnership -

Part A: Statement of Solvency
We L Il:aeing the designated partners or authorized ;

representatives of [
(name of the LLP/FLLP) do solemnly affirm and sincerely declare that we
have made a full inquiry into the affairs of this Limited Liability
Partnership/Foreign Limited Liability Partnership, and that, having done so,
have formed the opinion that the Limited Liability Partnership/Foreign
Limited Liability Partnership is/is not able to pay its debts in full as they
become due in the normal course of business.

We append a Statement of the Assets and Liabilities as at 1
and Income and Expenditure for the period ended on being the
latest practicable date before the making of this declaration.

We append a Statement indicating creation of charges or modification or
satisfaction thereof during the financial year.

We declare that the tumover does not exceed/exceeds 40 lakh or the
contribution does not exceed/exceeds 25 lakh rupees. The
partners/authorized  representatives have taken proper care and
responsibility for maintenance of adequate accounting records and
preparation of accounts in accordance with the provisions of the LLP Act
and the Rules made thereunder.

We 1 being the authorized representatives of

B
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asal T | {period)
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I

(in Rupees B
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.
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siabdiities

Figures as at the
end of the current
reporting period

rigures as at the
end of the
previous
reporting period

i)

3
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{b) Unsecured loans
(c) Short term borrowings
{d) Creditors/irade payables
- Advance from customers

(e) other liabilities (to specify)
{f) Provisions

(1) for taxation

(ii) for contingencies

(i} for insurance

(iv) other provisions (if any)

TOTAL

II | ASSETS

{a) Fixed assets

(b} Investmenis

(¢) Loans and advances

(d) Inventories

{e) Debtors/trade receivables
(f) Cash and cash equivalents
(g) other assets (to specify)

TOTAL

Notes: {a) Contingent liabilities not provided for.

(b) The disclosures under provisions of section 22 of the Micro, Small and
Medium Enterprises Development Act, 2006 may be added as attachment

to this Form.

(¢) Any other disclosures the LLP thinks proper to disclose.

Signature of Designated Partners of LLP
or authorized representatives {AR) of a Foreign LLP

DPINs

Statement of Income and Expenditure

— ]
I

of L] for the period from r

1 o

Pncome Current vear

Previous vear
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Tumover

- {ther income {to spexify)
i I

Increase/(decrease) n
stocks [including for raw
materials, work in
progress and finished |
goods]

TOTAL INCOME

1
1

|

L

| al

% Expenses
i

- Purchases

| Setling expenses

" Depreciation

i

j {nterest

(Other ex;;éﬁ's_é;_( o
specity)

| Profit before taxes

Provision for Tax

Profit after Tax

Profit transferred to
Partners'account

Profit transferred to
Reserves and surplus

Note:-

(2) Turnover micans the aggregate of the gross value of the realization made
from the saies, supply or distribution of the goods or on account of services
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rendered or both during the financial year. The amount. of totdl excise
_duty!seryioe tax deducted from turnover shall be disclosed separately.

{b) Any other disclosures the LLP thinks proper to disclose.

| Signatire of Designated Partners of LLP
or authorized representatives (AR) of a Foreign LLP

DPINs I R A

Qemf;ggte by the Des!gg_a_ted l!!m!ﬂ:. . or the auditor

It is hereby certified that I have verified the particulars contained in the
Statement of Account and Solvency including the Statements of assets and
liabiliiesasat [ ] and the income .and
_expendlture for the period ending L] from the accounting
records and other books and papers of | [ 1 (name of the
LLP) and found them to be true and fair.

Name of the auditor/designated partner [ |

I |

I | |

l ] *State L |
*Pin L ] *ISO Counuy Codel::j
*County [ ]  Phone E:l Fax . L1

Membemhiﬁ number/DPIN 1]
Lo — |

Mt_)dify Check form _Pre-scrutiny Submif]

For office use only
This e-form is hereby registered Confirm submission
Digital signature of the authorizing officer

1288G1/09--24
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Appendix to Statement of Account and Solvency
Particutars for creation or modification or satisfaction of charges by an LLP

1. *LLPIN

2. (a) This {-mm is for
creation of charge O
modification of charge O
satisfaction of charge O

*(b) charge identification ID number of the charge to be modified

or satisfied
I *Tvpe of charge
Immyveabls a?apf;_rty | ] Ship
i Any interest w | Goodwill
| imraoveable property |
i Book debts Patent, licence
L B under a patent
: Moveable preperty Trade marks
' {not bring pledge;
wiing cherge Copyright or
licence under
St e e w mw —— e ————— CO ri t
R o, specily |
1, *Whether joint charge is invelved YES O NO O
3 *rquaroer of charge holders
&. Particalars of the charge holders
CIN/LLPIN [ |
*Name I
* Address
*Lino 1 L |
*Line 2 [ |
*WCiy | District | |
it -
*Sate | | . *PIN Code |

30 Country Code L |
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*EmailID [ N

7. *Nature or description of instrument(s) creating or modifying the
charge. -

3. *Date of the instrument creating or modlfylng the charge | B
(DDMM/YYYY) ,

9. (a) *whcther charge creatéd or modified outside India
. Yes [] No

(b)  Incase charge created or modified outside India on the property
situated outside India, the date of receipt of the documents in India

(DDMMIYYYY)
T ]

11.  Brief partlculars of the pnnc:lpal terms and conditions and extent and
operation of the charge :

10.  *Amount secured by charge in Rs.

(a) *Rate of interest

{b) *terms of repayment

(c) *margin

{d) *extent and operation of the charge

(€) others

12.  In case of acquisition of property, subject to charge, furnish the
following details relating to existing charge on the property so acquired:

(@)  date of instrument creating or evidencing the charge, -

{(b)  description of the instrument creating or evidencing iz cuarge,
(c)  date of acquisition of the property,

(d)  amount of the charge in rupees,

(e)  particulars of the property charged.
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13.  *Short particulars of the property charged (including location of the
property)
14, (a)  *whether any of the property or interest therein under

reference is not registered in the name of the company.

Yes (] No D
(b)  Ifyes, in whose name it is registered |
I |

Note. If more than one charge holder involved, details of extent of -
charge, particulars of property charged, amount secured to be
provided in attachment.

15.  Date of latest modification prior to present modification
I |
DD/MM/YYYY
16.  Particulars of present modification
17. Dateofsatisfactioninfull [_______ |(DD/MM/YYYY)
Attachments:-
(i) instrument of creation or modification
(i)  instrument evidencing creation or modification of charge in case of
acquisition of property which is already subject to charge
(11i)  particulars of al} joint charge holders
(iv)  letrer of charge holder stating that the amount has been satisfied
(v)  optional attachment.

Signature of Designated Partner i B

DPIN
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- Form9
v [See rule 7 and 10(8)]
_ Conseat to act as Designated Partuer
Note — All ficlds marked in *sre to be mandatorily filled.

To

Limited Liability Partership

(Name and address of the limited
liability partnership)
Date: DD/MM/YYYY
Subject:  Consent to act as Designated Partaer

L — hereby give my consent to act as designated
partner of the | . _

{(name of the LLP) pursuant to Section 7(3) of the Act.

Particulars

1. *Designated Partner Identification Number (DPIN)

2. *Name

3. *F.ather’s {Husband’s Name

4, *Present residential address

5. *e.mail ID .

| 6. Name of the Partnership Firm

Or
LLPIN _| & Name of Limited Liability Partnership
Or '
CIN | & Name of the Company
Or
Name of any other body corporate

whose nominee the designated partner is. -
I hereby state that I satisfy the conditions and requirements for being
eligible to be a designated partner and I have dot been disquatified to act as
a designated partner. '

To be signed by the designated partner: e 1
ppn 1

Date: [ ]
le:l I
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Form 10
[See rule 10(9)}

Intimation of changes in particulars by Designated Partners

Note - All fields marked in *are to be mandatorily filled.

Affia o latest
passport size
phaotograph and get
# aMested! certified
for submission of
the form with MCA

I. *Designated Partner Identification Number (DPIN) |

2. Please identify (tick) and fill-in particulars sought to be changed:

Applicant name { }

Nationelity | ]

Date of birth | |

[ncome-tax permanent account number: |

Voter's identity card number : l

Passport riumber : L

Driving licence number: | . ]

Permanent residential address:

L
Present residential address: I_
L

Other {please specify):

3. Applicant's name (enter full name and do not use abbreviations)

First name : [ | _j

Last name : L |

Middle name : [ J
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4 . Whether a resident of [ndia O Yes ~ ONo

5. Nationality: f — ]

6.Date of birth l ] (DDMM/YYYY)

7. Income-tax permanent account x;mnber — : I
8. Voter's identity card number : B _ : |
9. Passport number : | | |
10. Driving licence number: O ] ]

11. Permanent residential address

Linel [ ' ]
Line {} l ]

(®) City : |
(b} State : [
©)Country: |
l
[
[

(d) Pin code :
(e) Phone :
(f) Fax :

HNNRiNE

12. Present residential address
[

Line !
Line Hl

l

(a) City: [
(b)State: |
(c) Country: |
l

L

|

{d) Pincode : .
(e} Phone :
() Fax :

bt ] e L

NOTE 1: Enclose necessary documents attested by a Notary or gazeited officer or
a Company Secretary, a Chartered Accountant, a Cost Accountant. holding a
certificate of practice under the Company Secretaries Act, 1980, Chartered
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Accountants Act, 1949, and the Cost and Works Accountanis Act, 1959
respectively,

NOTE II: In case any proof enclosed is in language other than Hindi or English
then the translated copy of the same in English or Hindi shall be required to be
enclosed. It should be certified by the same professional who has certified other
proof.

NOTE HI: In case the designated parmer submitting change in particulars is not
residing in India, the cenification of attached documents and the photograph may
be done by a notary in the hume country of the applicant. Further, in the case of a
foreign national, certified copy of the valid passport shouid be enclosed.

NOTE IV: The photograph of the applicant being affixed on the form should also
be attested.

IF ANY OF THE REQUIREMENTS ARE NOT MET, CHANGES WILL NOT

BE CONSIDERED.

1L i son / daughter of I ]
resident of | | hereby declare and verify that the
information given in this Form and the documents enclosed is correct and
complete,

L !

Signatere of the applicant

Date | 1 (opMMmiYYYY)

Place | ]

For office use only:

i ]

Signature of the Authorizing Officer

Date | | (DD/MM/YYYY)

Mace .r ]
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 Formii
[See rule 25¢1)]
Annual Return of Limited Liability Partnership

Note — All fields marked in *are to be mandatorily filled.

*Annua! Retum made upto 31% day of March of [ (Yean.

1. PN L |

2. *Name of limited liability partnership L : i

3. *Address of registered office

*Line | | - ' ]

*Line I[ L - I
*City - [ . )
*State : | ]
*150 Country Code : r . I
*Country B —J
*Pin code : { )
*Phone (with STD Code):| o !
Fax : [ ' ~ : _ l
*Email: | _ ]

4. Other address if declared under section 13(2) for service of documents

Linet | _ i

Line i [ - | l

City : _ | E l
State : v |
1SO Country Code : I l

Pin code ; | |
* Phone (with STD Code): | | |
Fax: [ |

1285G1/09—25
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Email: ] ]

3. Date of closure of Financial Year to which the Annua) Return relates
' (DD/MM/YYYY)

6. Business classification

(with reference to one or more categories prescribed for business, trade, profession,
service or gccupation classification) '

7. Principal business activities of the Limited Liability Partnership

N

8. * Summary of partners and designated partners for whom this Form

is filed.
SN | Category Number | Number of Number of designated
of Designated partners resident in india

Partners | pariners

(1) | Individuals

(ii) | LLPs

(iii) | Companies

(iv) | LLPs incorporated outside India
(v} | Companies incorporated outside
India

Total

9, Number of individual(s) as partner for D {Dynamic}

Note: {In case individual{s) are more than ten; attach details in respect of
remaining individual partners in a separate sheet as an attachment.

Details in respect of individual(s). (First, enter details in respect of
designated partners)

*Whether Designated partner Yes D No D
If yes, DPIN | ]
*Whether resident in India Yes D NO D

*Name : ] l
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*Father’s / Husband’s Name : | l
_ *Nationality: {__ . - |

Date of appointment l I

Date of Cessation , ]

Changed name [ ' |

Date of change in designation | |

New designation | |

(Please give address and'other_dctails of the partner in Addendum to this
Form.)

Whether a partner of partnership firm or limited liability partnership or director of

A company
O Yes ONo

Names and addresses of the partnership firm(s)

Name L i _ Address of principal office L _
LLPIN and name of the limited liability partnership(s)

LLPIN [ : ]

Name of limited liability partnership {— !

CIN and names of the companies in which he isa director

CIN{T__—1 DIN 7] Name [ - |

Whether nomines of a body corporate
O YesO Ne

10. *Number of bodies corporate as partners |:| (Dynamic)

Note: In case bodies corporate are more than five, attach details in respect
of remaining bodies corporate in a separate sheet as an attachment.

Details in respect of bodies corporate and theit nominees s (First, enter details
in respect of designated partners)

Category (drop down) LLP, Company, LLP incorporated outside India
(LIOD), Company incorporated outside India (CIOI). I |

LLPIN or Corporate Identity Number (CIN) or LIOI reglstra‘uon number or

C10I registration number . [::
Name [~ |
*Country where registered - :}
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.

Nar:

*Navss at articsi v afo oo s
as i

3

ul U

R T
B | SCHTE PR

*Neonaline [

W
I Bprn T
*W 1ol e
Dale of ap: ient

Dot ol Uens o, 1

Cha:

Dain of chai oo
INo
(Pio o svemnhionr o
Adide: o

Wheoo oo

a compar

Cebenace o

L A
S 3 ang

thiy | 5

gritene o dted hability parti

i aad iite - co bdnty jannership(s)

Address of principal office l

partner and nontinee in

1ership or divooior of

[Pakt 1I—Sec. 30)]

-

Lo b ] Name |

~waiiinite

~sligation and form of

| contribution

Contributions
received and
accounted  for (in
Rs.)

12 e 1 UUME Y
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(i) Limited liability partnership

Section No. T offence

Penalty imposed

(it) Partners/ Designated partners

Name of the Partper/ Section offence -

Penalty imposed

Designated Partner Nao.

13. *Particulars of compounding of offences

offence

Section No. Offence Date of Compounding of

Attachments
Optional Attachment.

Venf’ cation

To the best of my knowledge and belief, the information gwen in this Form and its

attachments is correct and complete.

To be digitally signed hy

Designated Partner

DPIN

Date:

Place:

Certificate

I certify that Annuai Return contains true and correct information.

To be signed by a Designated partner ‘ I

-

DPIN
' or
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I certify that all the particutars meniioned above are true as per the books and
records of l ] {name of the LLP) and

found them to be true and coneat.

O Company Secretary in practice

f

i

Certificate of Practice Number

Date; _d

Place;

@odify Check form Pre-scrutiny Subr;\m

For offics yse only

This e-torm 1s hereby registerydd Confirm submission

Digital signature of the authorizing efticer

Addendam to Form 11
Particulars of addresses and other details of partners/designated

partners
1. Number of individuals as partners D

(In case individual(s) are more than ten, attach details in respect of
remaining individual partners in a separate sheet as an attachment,

Detatls in respect of individual{s) (First, enter details in respect of
designated partners)

(The detauls in this Addendum should be in the order of names of partners
given in Form 11.)

*Whether Designated partner Yes DNO D

It yes, DPIN [ _1

*Whether resident in India Ves L_INO D

*Name : B ]

*Father's / 1lusband’s Name :

| |

*Nationality 4 4’
*Date of birth E:I

*Occupalionl ’

*Income-tax permanent accouni number (l"AN} i:]

Passport Number ] '

*Permanent residential oddsess
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Address  *Linel '_! - — ' — —
*Line II L
*City | - ] *State |
*Pin L ' 150 Country Codc[__,
Phone |7 ] Fax I . : . |
Email ID[[ - |

*Whether present residential address is same as the permanent residential
address:

(Please Tick ®)  Yes[ | No [_]

1f no, present residential address

Address  Linel | - ' R |
Line 1[__ - - | il
City | 1 Statel . ]

I | ]

ISO Country Code

Pin
Phone | _ | Fax | il
Email ID[ - ' ' |

- 2. Number of bodies corporate as partner

(In case bodies corporate are more than five, attach details in respect of
remaining bodies corporate in a separate sheet as an attachment. First, enter
details in respect of designated partners)

Details in respect of Bodies Corporate and their nominees.

(The details in this Addendum should be in the order of names of partners
given in Form 11).

Category (drop down) LLP, Company, LLP incorporated outside India
(L10O1), Company incorporated outside India (CIOD. E_—|

LLPIN or Corporate Identity Number (CIN) or LIOI registration number or’
CIOI registration number

*Name of the body corporate l I

"‘Country where registered ‘::]

*Full address of registered office
*Linel ‘

i
*Line 11 L |
*City - [ _' ] *State | |
*Pin § | +150 Country Codel_______|



[Part 1l--Sri . 3(1)]

P A _
wpie L __.__.__} *ISO Country Code l::]
Cowary ]

P ,-"-“" ...,..‘w_....._.“.,‘-.,__._._] Fa i," ,,,,,,, 1

S L [

iz sarne as the perranent eosidential

1 Statel__

R P ——
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Pin L___ — 1150 Country Code [ ]

Country [ 1
Phone | _ | Fax | i
. Tmail ID[ _ ]
Attachments ' ' |
_ Optional Attachment, -
Verification

- To the best of my. knowledge and belief, the information given in this form and its
attachments is correct and complete.

To be digitally signed by

Designated Partner | . I

DPIN

— —]

Certificate

[ certify that annual return contains true and correct information.

To be signed by a desi gnated partner |

DPIN |

]

Or

- Leertify that all the particulars mentioned above are true as per the books and

records of |

| (name of the LLP) and found

them to be true and correct.

O Compaﬁy Secretary in practice

Certificate of Practice Number

. Modify Check form Pre-scrutiny Submit

This e-form is hereby registere ' Confirm submission '

Digitat signature of the authorizing officer

1285GH09—26

For office use only
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Form 12
i
_ [See rude 1813)]
iy fprintiseaiiag oiber address for service of documonts

SAREetgs geerked dn Tare o be mandatorily filled.

R . SR,

1
I

cofthe Lunted Liohiliry Parinership

: BESH AR
A . 1
TR T . e emd

s
g
-

Pooesant togecion 1320 of the Lonited Liability Partnership Act, 2008, the
gERX i_.im._i'\m Lighility Partnership declares the following address, other
- of gt v, for serving a document on it or its partner

Sppirured

S —
SR
S

S e T e _
ottt !
: i

IR |
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Phone (with STD Code)L '

Fax : ' l ' ' ]
Email; I '

Date of cdmplying with sub-rule(2) of rule 16 = . 1t _ |

Attachments.

(i) Copy of the minutes of decision/resolution/consent of partners,
(i) The extracts of the relevant provision of the lelth Liability
Partnership Agreement, if any,

(ii1) Proof of address,
(1v)Optional Attachment.

-

Verification

To the best of my knowledge and belief;, the information given in this Form
and its attachments is correct and complete.

L ] a designated partner of

L _ | (name of the LLP) am authorized to sign
and submit this form. - :

To be digitally signed by designated partner L |
. DPN [T

Date: [
Place: ———

Modify Check form Pre-scrutiny Submi

_ For office use only
This e-form is hereby registered - ' Confirm submission

Digital signature of the authorizing ofticer
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Form 13
[Refer sectient 24( 1) of the Act]
Spevineen of notice of cessation by a ceasing partoer to other Partners.

Mete - fla%dy marked in *arve to be mandatorily filled.

Poriners All Partners
. fimited Liabiliy L Limited  Liability
Prvinarshi Partnership -

; (Other address declared by the
Limited Liability Partnership for

service of documents)

Daic | ] (DDMMYYYY)

[Date should be at teast 30 duvs before the date partner intends to resign]

In ~ooindance with the provisions of section 24(1) of the Limited Liability

5 A0t 20081 { ' | (Name of Partner)

e

Papie

do heieiy give notice of my intention (o resign as a partner of the
. ]
frcine of the LLP)Y with effect from ; _ ]

(53R YY),

Nown: of the partner | ' ]

Address Lo - ]
# B of the Authonsed Signatory [ ]
Stematees [ ]

G where the pariner is a body corporate. Copy of authorization to be
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Form 14
7 [See rule 33]
Form for intimating the Registrar of Firms/Registrar of Companies of conversion of
firm/company into limited liability partnership.

Note — All fields marked in *are to be mandatorily filled.

This form is for intimating
o Conversion of firm into limited liability partnership.
o Conversion of private company into limited liabiiity partnershlp
o Conversion of unllsted public company into limited liability
partnershlp

Part A
Conversmn of firm into limited liability par‘lnershsp

1. "Name of the firm L _ |

2. *Principal address of the firm | -

3. *Whether the firm is registered under the Partnership Act, 1932
Yes [:l No D
If yes, date of registration | - -

Registration No. | ]
if no, whether the firm is registered under any other iaw

] Yes ] No

if yes, the name of the Statute |

Date of registration | 1

Registration No. = - | ' ]

. PartB

Conversion of private company/ unlisted public company into limited
liability partnership L

1. *Name of the company . [ !

2.*CIN l ]

3. Address of registeré_d office of the company

*Line 1 |




RAL I NEDUURR L S [Pary It--Sec. 3(i)]
T N ]

T e :
T} vPINCode | |

Pl 5 SRR e rt e by pacdnershaps ! R T

R T ahincurporatios e __.._J (COMMYYYY)

SR O PSS LT

|
i
i |

Fhone: .t‘»‘.‘?,} ST

FFaa

B
Atacrents:

(1) Coree o the cartificate of wivcrooration of Limited Liability Paitnership.

Loificate

| rariner of the l

{(narmu: of the LLP) hereby grve rotine of conversion of  the

T T eamie of converted firm o company) info

the said linsted liability partosvstip on I__j day of E:—_], —

vaifalty signed by & parivs of the LLP who, in case of conversion of
~rie of the partneis, o »ho i case of conversion of & private or

1
I |
- < x T - . T
i ¢ ey L e - i
o e _—
1} | |
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[Modify Check form Pre-scrutiny  Submit]

For office use only
This e-form is hereby registered Confirm submissiot

_' Digital signature of the authorizing officer

EORM 15

[See rule 17]
Notice of change of place of registered office

Note — All fields marked in *are to be mandatorily filled,

1. *LLPIN

2. *Name of the Limited Liability Partnership

3. *Present address of the registered office of the limited liability
- partnership '
*Line | I _ J

Line It | _ |
*City: r
“State: [
YISO Country Code: |
l
|
f
r
!

* Country:

*Pin code:

Phone (with STD Code)
Fax: '

A AN O I I O

*Emai:

4. *New address of the registered office of the limited liability
partnership '
“Line | R
l

*Line

*City:

*State:

*ISQ Country Code:
*Country

| *Pin code:
Phone (with STD Code)
Fax: '

el inininlninlni—-
AiRinInNIEINiN)

Emait:
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S The fq?t address of the police station under whose jurisdiction the
istered office addraas of the limited liability parinership is

"Mame

modress
e

e )

i Toanivillage:

wilars of praaewa ans iniated against or show cause notices
f-i.‘:f_I\-..u”D by the LLF {or & ‘g ot oﬁences under the Al

‘Change of place of megizicred affice i§ -
O Within the same ciivtownivillage.
O From one pizes to another place within the same State.

O Within the State from the jurisdiction of ons Registrar to
he jurisdiction of anainer Registrar.

O Changs of nlzcoe of the registered office from one State
o anoiher State.

2. Dates of publication of public notice in the newspapers I

{Applicable where chirnier of place of the registered offwe is from one State
i another).
‘9{{\

Oate of complying with subaule { Dy or sub~rule (4) of rule 17

L
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Attachments.

(i) Proof of changed address of registered office.

(ii) Copy of the minutes of decision/resolution/consent of partners
(iii} The extracts of the relevant provision of the Limited Liability
Partnership Agreement, if ahy. :

(iv) Copies of public notice, if applicable.

(v) Consent of secured credxtors, if applicable.

(vi) Optional attachment.

Veriﬁeati;on

To the best of my knowledge and belief, the information given in this Form
and its-attachments is correct and complete.

1 :: - a designated partner of | ] (name of

the LLP), am authorized to sign and submit this form,

DPIN

Date: [ ]

To be digitally signed by designated partmer |
IR

Place: [

1285G1/09—27

Certificate

It is hereby certified tﬁat I have verified the above particulars from the
books and records of (name of the LLP) and t‘ound them to
be true and correct. I— _

o Company Secretary in practice © Chartered Accountant in prnctlce o Cost
Accountant in practice
To be digitally signed by

Certificate of Practice Number

Date: [ ]

Place: [ ]

Modify | | Check Form Pre-scrutiny Submit
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For Office use anhy;
Thiz e-Forn is hereby regisicred

Digital Signature of the authr-izing nfﬁcer:I

Submit to B

Form 16
TRefer szation 12(1¥b) of the Act]

Certificate of Incorporation

LLPIN of 20

P horaby cartify that Limited Liability

Partnership is incomarated pursuant to section 12(.1) of the Limited

Lintibty Partnership Act, 2008.

foomn ynder my hand et this __ day of

, 1wo thousand

Kegistrar

(Seal)
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| FORM 17 - _
[See paragraphs 2,3, 4 and 16 of the Second Schedule of the Act and rule 38(1)]

-Application and statement for the conversion of a firm into Limited Liability
Partnership

Note — All fields mafked in *are to be mandatorily filled.
Part A

Application-

1. *Name of the firm

- 2. "Principal éddress of the firm -

*Linel | : " : l
*Line2 | - . . . ]
*City | l.“District | |
*State [ | *PIN Cod{ |
*1SO Country Code | |
Phone | | Fax | |
Email ID | | |

3. (@) *Whether the firm is registered under the Partnership Act, 1932.
Yes No

If yés, date of registration | ' |

-Registration No. L _ |

If no, whether the firm is registered under any other jaw

] Yes DND.

If yes, the name of the Statute under which registered

Date of registration | |

Regis‘Fration No. | - ]

(b) *Date of agreement by which {irm was formed DD/MM/YYYY !_ I
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[Parr H—SEC. 3(i)]

4. *Totai number of partners in the firm

1

5. *Names and addresses of the partners (Dynamic).

' Name [ Address TAmount of capital heid in
(House Nurnber, cityltownivillage, | the firm
District, State, Pin code. ) i

6. *Service Reguest Number {SRN) of Form 1

7. *Mame of the proposed Iimited liabifity parinership

8. *Address of registered coffice of the proposed !imited liabiiity
partnership

9. *Total number of pariners in the LLP

S

“Line ! L

*Line 2 I

*City

J *District l

*Siate

| *PIN Cod{

*ISO Country Code

Phone

Email ID i

|

jFax [_

| - I | .

10. *Whether all the partners of firm have given their consent for

conversion of the firm into the limited liability partnership.

yes

No

1

i

If yes, attach the copy of the consent,

11. *Whether alt the partners of the limited liability partnership
comprise ali the partners of the Firm and no one else.

Yes

li___w._

No’_m_:j
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12. *Whether up to date Incorne-l:ax return Is flled under the
Income-tax Act, 1961.

Yes - |No

If Yes, indicate the period upto which such return is filed

DD/MM/YYYY

13. *Whether any proceedings by or against the firm are pending
in any Court or Tribunal or any other Authority.

Yes  |No.

If yes, particulars of such proceedings in the following manner :-

Name of Court/ Tribunal/ | Particulars
Authority - :

(In case the number of proceedings is more than five, separale sheet(s) in
the above manner may be attachcd as an attachment.)

14. Whether any earlier application for conversion of the said
firm into limited iiability partnership was refused by the Registrar.

Yes No

If yes, give SRN of earlier Form 17 and the reasons for
refusal:-

(i) SRN

(ii) Reasons

15, *Whether any conviction, ruling, order, judgment of any Court,
Tribunal or other authonty in favour of or against the firm are
subsisting.

Yes No
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If Yes, details thereof in following manner:-

[Part II—SEc, 3{i)]

| Section and the title | Particulars

\ of relevant Act
1

Name of Court/

Tribunal/ Authority

(In case the nuinber of preceedings is more than five, separate sheet(s) in

the above manner may be attached as an attachment.)

16. *Whether consent of all the creditors for conversion of the

firm into limited liability partnership has been obtained.

Yes

No

If Yes, attach the list and consent of such creditors.

17. *Whether any clearance, approvél or permission for
convarsion of the firm into limited liability partnership is required

from any other body/authority.

Yes

If Yes, whether the applicable approvals from the

No

concerned body/authority or authorities have been

obtained.

Yes

No

18. *Whether the Statement of assets and liabilities of the firm
duly certified as true and correct by a Chartered Accountant in

Yes

To be digitally signed by designated partner

DPIN |

Date

Place

practice and made upte a date not preceding 30 days of the date
of filing the application for cenversion attached.
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Part B
m

I ' | partner of M/s (name of the

firm) registered under the Indian Parthership Act, 1932 or under

(name of the law) at : (name of the piace) In the
State JUT of ~ {name of the State or Union
Territory) on- (date); reglstration nurmber

and also named in the incorporation document of

{name of the LLP) as a partner or designated partner give my

consent for the conversion of the said firm M/s | .| (name

of the firm) into the limited liability partnership.

2. 1 state that I shall be personally iable (jointly and severally
with the limited liability partnership) for the liabilities and
obligations of the firm which were incurred prior to the
conversion or which arose from any contract entered into prior to
the conversion.

I further state as under:

(1) that all the reguirements of the Limited Liability Partnership
Act, 2008 and the rules made thereunder have been compiied
with, in respect of conversion of firm into limited liabllity
partnerskip and matters precedent and incidental thereto;

(i) that all the partners of the limited liability partnership
comprise all the partners of the firm and no one else;
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(iii) that the applicable clearances, approvals or permissions for
conversion of the firm intc a limited (fability partnership from any
bady/authority have been cbtained;

{iv) that the consent of all the creditors for conversion of the firm
into limited Yability partnaership has been obtained:

(¥} that to the best of my knowiedge and belief, the informaiion given in this form
and its atachments is correct and comgplete.

Atiachments

1. tatement of partners of the firm {may be attached in a
tabular form)

2. Incorporation Doucument & Statement in Form 2 filed

electronically.
3. Statement of Assets and Liabilities of the firm duly certified
as true and correct by the Chartered Accountant in

practice. .
4, List of all the creditors along with their consent to the
- conversion (may be given in the form of a tabular
statemenrit)}.
5. Approval from any body/authority.
6. Opllonal attachment, _ N
To be digitally signed by a paitnier o1 designated partner . ]
1

Dats.
Place: ] _

(The siatement(s) of remaining partaer(s) shall be given in the above form
as a tabular statement as zn attachment.)

Certificate

It is hereby certified that 1 have verified the above particulars

PR I |

from the books and records of M/s } Name of

the firm) and tound them to be true and correct.
- Company secratary o Chartered Accountant o Cost

Accountant in practice
Digitally Signed

Certiticate of Practice Number

Date: L]

Place:

‘ Chuck Form

e

! Modify % Pre-scrutiny | } Subimuit

D edtife |
|
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For office use only _
Digital signature of the authorizing officer
This e-form is hereby approved 1 { Confirm submission

This e-form is hereby rejected

FORM 18
[Seeparagraphs 2and 3 ofTiurdScheduIe paragraphs 2, 3 and 4 of Fourth Schedule of the
Act and rule 39(1) and 40(1}]
Apphcatlon and Statement for conversion of a private company/unlisted public

company into limited liability partnership.

Note — Al fields marked in *are to be mandatorily filled, |

Part A

Application

1. *CIN

2. *Name of the Company

3.  *Date of incorporation

4. “Name of office of R_egistrar' of Companies

5. *Address of registered office of the compary
*Line 1 [ : : . I
*Line 2 | }
*City | _I *District | _ ' |-
“State | ] *PIN Code e B

© *ISO Country Code | ] '

Phone | | | Fax | |

*Email iD] . | 1
8. *Total number of shareholders in the company '

7. *Names and addresses of the shareholders

Name | Address - _ Number of shares
heid in the company.
(House Number, city/town/village,
District, State, Pin code.)

| 1285G1/09—28 -
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(In 22se number of sharehelders is more than ten, separate sheet(s) in the
above mennar may de attached as an attachment.)

g. *Service Request Numbar (SRN) of Form 1

8. *Name of the propesed limited liability partnership

10, *Address of registered office of the proposed limited
Hiability partnership

*iine | l |
*Line 2 | J
Wiy [T "] *District [ !
fSrate [ "] *PIN Code | |
150 Couatry Code [ | *Country [ ]
Phone | | Fax | 3
*Email D[ i

11. *Total number of partners in the LLP

12, *Whether all the sharcholdars of the company have given
inzir consent for conversion of the company into the {imited
Uakhiity partnership.

Yes | [ No | r

St et el ———rd

13, *Whether alt the partners of the lmited liability
rarirnershin comprise all the shareholders of the company and
no ang alse,

Yes I T INo

14, *Whether any security interest in the assets of the
company is subsisting or in force.

Yeg | iNo r*—_‘J
¥ ves, give details
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15. *Whether up to date Income-tax return is f‘led under the
Income-tax Act, 1961.

"Yes

No

If Yes, indicate the period upto which such return is filed

' DD) MM/YYYY.

16. *Whether any prosecution initiated against or show cause
notice received by the company for alleged offentes under -
the Companies Act, 1956.

Yes

"No

If Yes, give detalls in the following manner:-

SN

Tsection of

the _
Companies
Act under
which
action
being
initiated |

Date of issue of
show cause
notice

Status (reply Sentj under
examination by concerned
authority)

(In case number of prosecution initiated/ show cause notice received is
more than five, separate sheet(s) in the above manner may be attached as
an attachment.)

17. *Whether any proceeding by or against the company is -
pending in any Court or Tribunal or any other Authority.

Yes

No
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If Yes, details thereof in foliowing manner:-

wame of Court/ Tribunal/ | Particulars
LAutherity i‘

L e e o e - ; . e

(i caze nunber of proceedings is more than five, separate sheetis) in e
abtwve manner may be attached as an atachment.)

18. *Whether any earlier application for conversion of the said
company into limited ligbility partnership was refused by the
Kegistrar,

Yes No L__l

If yes, give SRN of earlier Form 18 and the reasong for
refusal:

I

()  SRN |

(ii) Reasons

19. “Whether any conviction, ruling, order, judgment of any Court,
Tribunal or other authority in favour of or against the company is
subsisting.

Yes : No :

if Yoo, details tiereof in followiang manner:-

[ Secticn and the title ; Particuiars :  Name of Court/ |

Ir- of relavant Act Tribunal/ Authority

(In case numper o1 proceedings is more than five, separate sheet(s) in the
aboee manner miay be citached as an attachiment.)
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20. *Whefher consent of all the unsecured creditors for
canversion of the company into limited liability partnershtp has
been obtained.

Yes ~ No

If yes, a copy thereof.

21. *Whether any clearance, approval or permission -for
conversion of the company into limited lability partnershlp is
requured from any body/ authority.

Yes No

_If Yes, whether the applicable approvals from the concerned
body/authority or authorities have been obtained.

Yes No

22. *Whether upto date documents inciuding Immediately
- preceding balance sheet and annual returns under the Companles
~ Act, 1956 have been flied.

Yes

23, *Whether the staternent of assets and lisbilities of the company duly
certified as true and correct by the auditor made up to a date not precedmg 30
days of the date of filing the apphcauon attached.

Yes

To be digitally signed by designated partner

DP]NIL_ , - |

- Date

Place
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Part B
Statement

I shareholder of (name of the

company) and also named in the incorporation document of

(name of the LLP) as a partner or designated partner give my

consent for the conversion of the said company

(name of the company) intoe the limited liability partnership.

I state as under:

(i) that ail the requirements of the Limited Liability Partnership
Act, 2008 and the rules made thereunder have been complied
with, in respect of conversion of private company/ unlisted public
company into limited liability partnership and matters precedent
and incidental thereto;

(i) that aill the partners of the limited iiability partnership
comprise afl the shareholders of the company and no one else;

(iii) that the applicable clearances, approvals or permissions for
conversion of the company into a limited liability partnership from
any authority/authorities have been cbtained;

{iv) that the consent of &li the unsecured creditors for conversion
of the company into limited liability partnership has been
obtained,

(v) that all the documents due for filing including balance sheet
and annual return for the immediately preceding financial year
have been filed under the provision of the Companies Act, 1956;

(vi) that to the best of my knowledge and belief, the information given in
this form and its attachments is correct and complete.
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Attachments | '

1. Statement of shareholiders (may be given in a tabular
~form)
2. Incorporation Document & Statement in Form 2 filed
- electronically,
' 3. Statement of Assets and Liabllities of the company duly
" certified as true and correct by the auditor,

4. Ust of all the unsecured creditors along with their consent.

. (may be attached In a tabular form}
5. Approval from any other body/authority.
6. Optional attachment. -

To be digitally signed vy a partner or designated partner

Date: | —l
Place: | )

{The statement(s) of remaiziing shareholder (s) shall be given in the above
format as a tabular statement as an attachment.) _

Certificate

It s hereby certified that I have verifled the above parttculars
from the books and records of _

(name of the companv) and found them to be tr-Ue and carrect.

J c°mpanv secretary in practice o Chartcrad Accountant
in practice o Cost Accountant In practice
Digitally Signed .

Certificate of Practice Number

Date: { . . _J
Place: L : !
Modifv . Check Form Pre-scrutiny Submit

Eor office use only |
Digital signature of the authorizing cfficer

Confirm submission

This e-form is hereby approved

This ¢-form is hereby rejected -
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FORM 19
[See rule 32(1)]

Certificate of Registration on Conversion
of
T Firm? company]

{o

------------------------------------------------------------

[ insert name of limited liability partnership]

LLPIN _of20_ -

} hereby cerlify that Limited Liability

Partnership is this day registered pursuant to section 58(1) of the

Limited Liability Partnership Act, 2008.

Given under my hand at ' this _ day of

, Two thousand

Registrar
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[See rile 35(1)]

o mnm harbmty partnership applncatlon No..... of 20...
o | Appﬁcants

upport of Summons

[ S . of Sﬂlerm#v afirm and state as
follows: | o

1.1 am the designated partner/ partner of the said
limited liability partnership, or the liquidator of the said
limited lability partnership in liquidation.. ,

‘(Where the application i§ not by the limited liability
_partnership or Its liquidator, but by a partner or creditor,
the above paragraph should be suitably altered).

2. The limited liability partn_érship was incorporated on
....20___. The document now produced and shown to me is
a copy of the incorporation document of the said ilmited
liabllity partnership. ' '

3. The reglstered office of the ltmlted hab:hty partnership
is situated at... |
4. The limited liability partnership commenced the-
business of...... (e.g..., manufacture of auto parts etc.) and
has been carrying on the same, since..... . -
5. (Here set out _.in separate paragraphs the
.”cimmtances t:hat have necessitated the proposed _
'compromlse or arrangement the objects sought to be

1285640829
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achieved by it, and the terms of the compromise or
arrangement. A copy of the proposed compromise or
arrangement should be marked as an exhibit and annexed
to the affidavit).

8. (Here set out the class of creditors or partners with
whom the compromise or- arrangement is to be made;
where the arrangement is between the limited 'Iiability
partnership and its partners, it should be stated whether
any creditors or class of creditors are likely to be affected by
it.)

9. It may be necessary that @ meeting {(or meetings) of
the creditors or partners (if the meeting is only to be of a
class of creditors, it should be so staied), should be callled
to consider and approve the proposed compromiée or
arrangement.

10. It is suggested that the meeting {(or meetings)
may be held at the premises of the registered office of the
limited liability partnership or at such other piace aé may be
determined by the Tribunal, and on such date(s} and at
such time(s) as this Tribunal may direct; and that a
chairman may be appointed for the meeting {or for each of
the meetings) to be held.

11, It is suggested that notice of the proposed
compromise or arrangement and of the meeting may be
published once in (here set out the newspapers) and in such
other manner as the Tribunal may direct.

12. It is prayed that neéessary directions may be
given as to the issue and publication of notices and the
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- convening, holding and conducting of the meeting(s)
proposed above.

Solemnly affirmed.
Sd/- A.B.
Before me

Sd/-

Commlssloner for Oat'hs
Date:
Place:

FORM 21
(See rule 35(2)]

Limited liability partnership application No..... of 20...
- ...... Applicants

summons for directions to convene a meeting under
section 60(1)

Let-all parties concerned attend the Member of the Tribunall

in Chamber on.. . day, the ... . Day of 20...

...0" clock in the ..... noon on the hearing of the appllcant of
the _above named limited liability partnership [or of the
applicant(s) above named] for an order that a meeting ( or
'separate meetings) be held at ...o.ooocoomveenme. of [ Here enter
the class or classes of creditors or the partners of which the
meetings have to be held] of the above limited liability N
partnership, for the purpose of considering, and if thought
fit, approving, with or without modification, a scheme of
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compromise or arrangement proposed to he made between |
the limited liability partnership and the said {here mention
the class or classes of creditors or partners} of the said
limited liability partnership;

And that directions may be given as to the method of
convening, holding and conducting the said meeting(s) and
as to the notices and advertisements to be issued.

And that a chairman (or chairmen) may be appointed of
the said meeting(s), who shall report the result thereof to
the Tribunal. '

Authorized representative for the applicant(s)

Officer of the Tribunal,

The affidavit of...... will be used in support of the

sSUMMOons.

Note: Where the limited liability partnership is not the
applicant, the summons should be served on the limited
liability partnership, or, where it is being wound up, on its
liquidator.

Date:

Place:
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———— - _ e —

[Bee rule 35{11) and (1?) and 41{4)}
Motice of imtimation of Order of Court! Tribunal/CLE/Cemtral
Govmm to the Rosiatrar

Note — AH fields marked in *sre to be mandatorily Siled. .

1.

2

m N o b

*LLPIN

*Name of the limited liability partnership

*State | | ] *PIN Code

- Address of registered office

*Line 1 L.

*Line 2 |

*City [ ' _ ]Distric.t [

*ISO Country Code |
*Country | “ 7 _]

Phone | - ‘ | Fax |

*Email ID I

*Order of Court/ Tribunal/CLB/Central Govemment

*Date of order |

“Date of recsipt of certified copy

*Section or nie reference

*Description of Olfdﬂ_l'

*Submitted by or on behaif of .-
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Name |
Address

*Line I |

“Line II |

*City/Town/Village : [
*District :
*State:

*Pin code : L

Attachment,

THE GAZETTE OF INDIA : EXTRAORDINARY

J

(i) “Certified copy of the order.

(i) Optional attachment.

To the best of my knowledge and belief, the information given in this Form

Verification

and its attachments is correct and complete.

I have gone through the provisions of the Limited Liability Partnership Act,

2008 and the rules framed there under.

I have been authorised to sign and submit this form.

Tobe digitally signed by |
(Designated partner in case of LLP or by authorized representative in other

€ases)

DPIN, if applicable |

|

Dated: |

Place: L

BO

Modify Check Form Pre-scrutiny Submit
. For Office use only:
This e-Form is hereby registered
Digital Signature of the authorizing officer submit to
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FORM 23
_ : (See rule 19(1)] .
Applicatior for direction to LLP to change its name

1 *Name of the applicant [

2 ‘Addre_ss of the applicant

*Line 1 | . ' |

*Line2 [ - ]

*City | 5 | District [ .

*State | ] *PIN Code

*ISO Country Code |

*Country | . | _
Phone | "] Fax | ]

Email ID |

3 *LLPIN of limited Kiability partnership or the CIN of the company or

Registration No. of other entity, if any

4 {a) "The name with which the limited liability partnership

or the company or any other entity was incorporated

or registered.

(b} *Address

*Line 1 | ' _ i

*Line2 [ . ” i
*City [ — ] Disteict [

*State | ] *PIN Code |_

*ISO Country Code - _ ]
*Country | |

Phone | | Fax |
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~ Email ID _ l

5 Grounds of objection

Attachments.

1.Copy of the authority to make application.

2.Copy of incorporation/registration certificate of limited liability
partnership or the company or registration certificate of other entity,
if any. '
3. Optional attachment.

Verification

To the best of my knowledge and belief, the information given in
this Form and its attachments is correct and complete.

I have gone through the provisions of the Limited Liability
Partnership Act, 2008, the rules framed there under.

I have been authorized to sign and submit this application.

To be digitally signed by the applicant

Date

Place

For Office use only:
This e-Form is hereby approved
This e-Form is hereby rejected

Digital Signature of the authorizing officer
Submut to BO
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[See rule 37(1)(b)]
Applk:aﬁon to the Registrar for striking off name

Note — AH flelds marked in *are to be mandatorily filled.

1 ‘LLPI” l : |

2. *Name of the limited liability partnership |

3. *Registered office address

*Line 1 | R . ' |

*Line2 [ _' | |

*City E District. L ' | B
*State | | *PINCode [ |

*1SO Country Code |:| *Country ]

Pho — ) —

*Emgil 1D I | . I

4. *Name and address of the designated partners

{in case of more than 5 designated partners, attach details of such
designated partners in a separate sheet as an attachment)

*Name | ' |

*Address

- *Linel | ' |
*Linell | - |

*City/Town/Village | ]
District: | - ]
*State: ’ : ]
“*Pin code | ' !

5. *Name and address of other partners

1286G1/08—30



234

THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—S8£c. 3(i)]

(In case of more than 5 partners, attach details of remaining
partners in a separate sheet as an attachment)

*Name | _ ]

Address

* Line { I I
*Line I I |

*City/Town/Village : | ]
District | |

*Qtatar
State: l I

*Pin code : [ . |

8. *Whether up to date Income-tax returns filed.

Yes [ _1No [ _]

7. “Whether consent of all the partners obtained.

Yes [ INo [ ]

8. *Copy of the latest statement of assets and liabilities not preceding 30 days of
the date of filing application attached.

Yes [ ]

Attachments

- 1. *Copy of detailed application

2. Copy of authority to make the application

3. Copy of consent of all partners or creditors.

4. Copy of the undertaking in case of striking off name,
5. Optional attachment.

Verification

To the best of my knowledge and belief, the information given in this
Form and its attachments is correct and complete.
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I have gone through the provisions of the Limited Liability
Partnership Act, 2008 and the rules framed there under.

1 have been authorized to sign and subrhit this application.

To be digitally signed by the designated partner

DPIN

Place

Modify Check form  Pre-scrutiny  Submit]

. For office use only

Digital signature of the authorizing officer

~ This e-form is hereby approved Confirm submission
This e-form is hereby rejected
FORM 25
{See rule 18(3)] -
Application for reservation/renewal of name by a foreign LLPHoreign
company

Note — All fields marked in *are to be mandatorily filled.

OReservation O Renewal of Reservation

SRN of reservation ’ ' j
1. *Name of the applicant.
Address of the applicant _
‘Line 1 | | T ]
*Line2 | - | |
*City | | | District [ - |
State | ] *PINCode ]

*1SQ Country Code [ _
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Country | |

Phone [ J Fax I_ |

Email ID 1{ J
2 Nama of the foreign timited liability partnership or foreign company

3 Registared office addreas or principal place of business address of

fureign limited ligbiity parmership or foreign company

“Line 1]_ ) !

*line 2 al_ !

*City | ] District | - ]

Swate [ | *PIN Code ]
*ISO Country Code L_
Couniry |

H
!
o n

Phone | ' | Fax | |

[ |

Email 1D _" J

—

*Date of ingornoration/ registration

»

(DDMMIYYYY)

o

“incorporation or registration number

g *Country of incorpoiation or registration

L.

Attachments
1. Certified copy of the incorporation or registration certificate.
2. Cartified copy of the authority to submit the application
3. Optional attachment.

Verification

To the best of my knowledge and belief, the information given in this Form and its
attzchoents s correct and compléete.

[ has e gone through the provisions of the Limited Liability Partnership Act, 2008,
U rudey framed thergunder.

[ have bren suthorized to sign and submit this application.
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To be digitally signed by applicant

Place:

Modify Check form _Pre-scrutiny _Submig

For office useonly

- Digital signature of the authorizing officer -

This e-form is hereby approved
' This e-form is hereby rejected -

FORM 26

. {See rule 35(4))

FORM OF PROXY

(Name-of limited liabitity partnership)

“Confirm submission

) (U being a partner of the above named limited

liability partnership hereby appoint ...............

or failing him,

.............. as my proxy to vote for me on my behalf at the
meeting of the partners of the limited liability partnership to

be held on the ................ day of ......... 20.....

Signed this ......... day of ... 20.... | Signature of Partner

Place:
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FORM 27
[See rule 34(1)}
Form for registration of particulars by foreign limited liability partnership

Note - All fields marked in *sre to be mandatorily fitled,

1. *Name of the limited liahility partnership incorporated or registered
outside India : [

2. (i) *Country where the iimited hiability partnership is incorporated

(1) *Dretails of relevant Statute under which the limited liability
partaership has been incorporated { I

(iii) *Details of the authority under which limited Hability partnership is
estabiishing 2 place of business in India ' l ]

3. *State of principal place of business in India | |
4. (i) *Date of establishment of principal place of business in India ]

{ii} *Diste on which approval of Reserve Bank of India obtained |:|

5. Full address of the registered or principal office of the limited liab'ility
partnership incorporaied or registered outside India:

*Line 1 | ' |
*Line 2 | ' ' |
*City [ | District | |
*State | | *PIN Cod..1 - 7
”‘Counny[ |

*e.mail ID | |
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6. *Full address of the office of the limited liability partnership in
India which is deemed as its principal place of business in India -

*Line [ |

*Line II | |

*City | .1 s*State | |
B _
|
|

' | Fax | _ ' 1

7. *List of persons resident in India and authorised to accept on behalf
of the limited liability partnership service of process and any notices
or other documents required to be served on the limited llabll.lty
partnershlp,

~  *Number of persons authorized [ drop down]

Particulars of person authorized

1. Income-tax pcnnahent account number(PAN)

Name of person resident in India authorized to accept on behalf of the

forclgn limited llrb.lluua.tmmhm
*First Name _

*Surmname _
*Father’s / Husband’s Name: I ]
*Designation: | o ]
*Nationality: | | i ]

*Where the Nationality of ongm is different from the above mentioned
nationality, :

*Nationality of origin: | ]

*Dateof birth [ |

Others (please specify) |
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~ If aiready a partner of partnership firm or limited liability partﬁership or
director of a company, specify the following:.

No. of partnership firms in which he is a partner l:[ Dropdown

Names & addresses of the partnership firm(s)
Name: | ]
Address of principal office: | |

I ]

No. of limited liability partnership(s) in which he isapartner [ |
Dropdown

LLPIN and name of the limited liability partnership(s)
LLPIN|:| Name of Himited liability partnership ,

No. of Company (ies) in which he isadirector ||  Dropdown

DIN | |
Name and CIN of the Company(ies)

CIN Name of Company

Permanent residential address )

Address *Line | [ _ |
*Line IT | ]
*City | | *State | |

*pin | ' | 4150 Country Code|:|

*Country | |

Phonel I Fax | ]
*Email ID | —|

*Whether present residential address is same as the
permanent address

Yes No

Present residential address
Linel [
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Linell] | - - }
ciy [ | State[ - ]
Pin [ socomrycose L~ 1
Phore | ] Fax | |
Email ID] ' - ]

Note: In case the authorized representatives are more than five, attach details in"respect of
remaining representatives in separate sheet as attachment,

8. List of pariners & designated partners‘i, if any,~
~ *Number of pariners — 7
*Number of designated partners, if any ‘:
*Particulars of partners;- ' | |
Present Name

*First name : _ | B I

*Last name : P ]

*Middle name : L

Former Name(if any)

*First name : [ |

*Last name : [

*Middle name : [ 1

*Father’s / Husband’s Name : ' . ' |
*Nationality : ‘ _ !

#Where the Nationality of origin is different from the above mentioned
nationality,

*Nationality of origin: | ] -

*Dateofbirth: [ ]

*Business/occupation : I . B

1285G1/09~31






